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Offi Government of UT of Jammu and Kashmir
Ice of the Executive Engineer R&B Division Handwara

The ’Consult:fmt (Judicial) No. O2- 07
Hon’ble National Green Tribunal Date:- 9 2- 04~ ol 'y

Principal Bench New Delhi

Subject:- Compliance report / reply on behalf of respondent No. 02, 04 & 05 pursuant to Hon’ble
National Green Tribunal dated 02-01-2025 passed in OA No. 163 of 2024 titled “Rasikh
Rasool Bhat V/s Union Territory of Jammu and Kashmir & Ors.
Sir,
In compliance to Hon’ble National Green Tribunal Order dated 02-01-2025 passed in OA
No. 163 of 2024 titled “Raikh Rasool V//s Union Territory of Jammu and Kashmir & Ors. Kindly find
enclosed the compliance report / reply on behalf of respondent No. 02, 04 & 05.
It is requested that the compliance report / reply may kindly be taken on record and
placed before the Hon’ble NGT for consideration.

Yours faithfully

W\ .
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A ineer
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YReTh
R&B Bi&s?oﬁg’ﬁé?g\%ara
wa

Copy to the: Han
01. Commissioner Secretary PW(R&B) Department Jammu and Kashmir Srinagar for
information.

02. Chief Engineer PW(R&B) Department North Kashmir Baramulla for information.

03. Deputy Commissioner Kupwara for information.

04. Superintending Engineer PWD (R&B) Circle Kupwara for information.

05. Assistant Executive Engineer PWD (R&B) Sub Division Handwara for information and
followup.

06. Law officer PW(R&B) Department North Kashmir Baramulla for information, this takes
also reference to discussions held on 24-02-2025 with the Public Law Officer Civil
Secretariat Srinagar accompanied your goodself regarding the subject matter under
reference above.

07. Shri. Parth Awasti Standing Counsel PW/(R&B) Department UT of Jammu and Kashmir for
information alongwith copy of writ petition and para wise reply with the request kindly
attend the case on the scheduled date of hearing i.e 22-04-2025 before the Hon’ble
National Green Tribunal Principal Bench, New Delhi on behalf of the respondent
department.
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BEFORE :
THE HON'BLE NATIQO® GREEN TRIBUNAL PRINCIPAL

BENCH, NEW DELHI.

Original Application No.163/2024.

In the case of : Rasikh Rasool Bhat

(Applicant/Petitioner)

V/s

Union Territory of J&K & Ors.
(Non-Applicant/Respondent)

In the matter of: Reply on behalf of respondent No. 02,04 & 05

May it please you Lordships;
The answering respondent most respectfully submit as under:-

Preliminary objections

I.  That the petition filed by the petitioner is barred by the limitation as
the work in question has been approved way back in the year 2017

and a major portion of the project has been completed so far. The

2&‘6}/ petition is barred by law of limitation and deserves to be dismissed.
Txe 5 5]II';“ That the petitioner has no cause of action against the answering
R& BDivie!

R v 3 e
=N U

= ‘E

-naw2™  respondent as none of the legal, fundamental or statutory rights of
the petitioner has been violated; violation of rights being the sine-
quo-non for maintaining the petition as such the present petition
deserves to be dismissed.

lIl.  That the petitioner is hell bent to halt the prestigious project which
will boost the tourist flow and thereby will serve as a source of
livelihood to the local people around the place. The petitioner have
made attempts to hamper the execution of the project only with a
motive to gain political mileage among the people of the
surrounding areas/constituencies. The petitioner cannot use this
forum only to gain such mileage. The petition deserves to be

dismissed alongwith costs so that the petitioner refrains from such
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false and frivolous litigation in future. In order to promote the
political agenda, the applicant by misrepresentation of data, has
been appointed as Vice president Youth of (Jammu and Kashmir
National Conference) for North Kashmir.

Screenshots of Social media platformare

annexed herewith as Annexure-P1.
IV. That the present petition is not based on the public interest
doctrine, the petitioner only to gain political mileage has filed the

instant petition and the present petition does not disclose any such

public interest which is required to invoke the jurisdiction of this

Hon’ble Tribunal.

V. That the petitioner has miserably failed to project the grounds on

which he would have established the prima-facie case in-turn it is

the respondent who have been successful in carving out the case in

his favour and the respondents will be prejudiced if the relief is

granted in favour of petitioner.
(‘,&\&)/ﬁ VI *" That the project in question is Other District Road and the same is
. Lot

exempted from the scope of EIA Notification 2006 which is
substantiated by the fact that the petitioner has filed an RTI seeking
information with respect to the Project andMinistry of Environment,

Forest and Climate Change has replied as :-

“There is no information available on record of the
Ministry Only National Highways and State
Highways come under the ambit of EIA
Notification 2006”
Copy of RTI Reply is annexed
herewith as Annexure-P2
VIi.  That the petitioner’s sole intension is to halt the execution of the
work for his political gains as he has no locus standi to file the
instant petition. It is pertinent to bring in the notice of this Hon’ble
Tribunal that the work has almost been completed by the
respondent which is for the benefit of public at large and defence
personnel, para-troopers as well, and any order will put the

respondent to loss to the beneficiaries involved therewith.
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That the respondent has constructed the road without violating any

law and has started the construction of the road under the rulesand
regulations and after obtaining the NOC's from the line
departments.

REPLY

humbly submitted that the

A. That at the very outset it is most
1-2025 has directed

Hon’ble Tribunal vide order dated 02-0

that despite notices the answering respondents

however the requisite informat

observed
have not filed the reply, ion

was forwarded to the Pollution Control Committee from time

to time so that a consolidated reply in the matter is framed

f Circular No.

and filed before the Hon’ble Tribunal in terms o

07 JK (LD) of 2024 dated 03.06.2024.
A Copy of Circular is annexed herewith as -
Annexure-P3.

B. That in Toto the roads constructed by the Department ofPWD

(R&B) are aimed to ease of access for the masses particularly

for the places of social, economic and cultural spots & the

instant road is aimed to boost the economy of the region to

be carved out of the tourist locomotion. It is further to

reproduce that the road under objection has a defence utility
and will serve as the shortest possible option for Bangus
valley with a length of 40.50Kms from Handwara to the
Bangus valley. The Governance of the federation is aimed to
defend its territory, population, integrity & it is legitimate &
obligatory duty of every citizen & Department to ensure the
intactness of unified boarders & the instant road execution is
an attempt though least to equip our combating forces with
alternative road facility as and when required by them & this
shall amount to be a contribution for the purpose by a civil

Department on long run.
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parawise-reply
1. That in reply to para 01, it is most humbly submitted That although

the matter is purely attributed to Department of Geology and

Mining for issuing permission for lifting of gravel from oné place to

rtment must have adhered all the

another and the concerned Depa

procedures and measures for such permission and none of the

Government Department intentionally derail from the laid rules as

are prescribed for their business procedures. The requisite

permission has been obtained from the competent authority before

execution of work.

A Copy of the permit disposal No. 153 dated

28-11-2023 is annexed herewith as Annexure P4.

2. That the DPR was submitted to CRF (Central Road Fund) scheme for

its sanctioning under proper rules and conditions laid down under

‘\u\\x > .,ﬁ‘é‘“ecERF scheme and accordingly the department was aut
Bre D

- 160
AN CRE No. CRF-JK-2016-17-217 dated 24-03-2017 under the road
k\anﬁ‘““ﬂ

horized vide

category type ODR (Other District Road).As such nullifies the
mandatory environment clearance as has been asked by the
petitioner / applicant. With respect to the consent of general public
it is to state that the legislator of the area represents the public as a
whole who has utilized all his efforts for the purpose and got it
sanctioned.it is further submitted in reply that the road is
constructed for the benefit of general public who will utilize the
road to the tourists destination (Bangus valley) within the shortest
span of time. The government is always aimed to give the relief and
benefit to the common people and also the tourists commonly from
the other areas of the valtey / country. As such the petition in hand
deserves to be dismissed.

A Copy of Order dated 24.03.2017 is annexed
= herewith as annexure-P5.
3. That the contents of the para are baseless based on submission and

coni .
njunctures which are far from reality it is submitted in reply that
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The calculations and analysis intimated by the forest Department,
an amount of Rs 3.81 crore stand estimated with the Forest
Department which is not the cost as the ownership of the forest
land doesn’t change and the amount transferred is subsequently

utilized by the Forest Department for afforestation purpose under
n up by the

CAMPA or any other such aforestation programme take

said department from time to time on a yearly base. The road

permission is not accorded merely on assurances but certain joint

inspection and surveys are conducted by the stakeholder

Departments periodically before arriving to any conclusive decision.

As labeled that 25000 trees have been cut / de-rooted is purely a

defamation and intentionally misrepresentation of figures. The joint
ivisional

s done by the R&B Department and Div
as per the joint inspection

site inspectionwa

Forest Officer Langate forest Division,

only 1002trees ofdifferent categories such as deodar, Kail, and Fir

are coming under the alignment of road.The trees thus marked

coming in the alignment are cut down by SFC (a sister concern of

forest Department). As such R&B Department has no role in cutting

\\
@ ec’ o
\:};.ﬁ A ;;Iown of trees, as misrepresented by the petitioner in his petition.

'\11',8‘3“*“ L DY it
g t\‘:»‘-b“éw&f” A copy of Joint inspection is annexed herewith as
wo

Annexure P6.

4. That only State Highway / National Highway are with the ambit of
EIA notification of 2006 As such the road doesn’t fall within the
ambit of EIA being ODR (Other District Road). It is to submit before
the Hon’ble National Green Tribunal, that the applicant has filed an
RTI in this regard having online RTI Registration No. MOENF / R / E/
24 / 00002 on the National Portal of India whereas the reply is
reproduced as under “There is no information available on record
of the Ministry Only National Highways and State Highways come
under the ambit of EIA Notification 2006” So no question of
Environment clearance arises for this particular road. As such

petition in handis liable to be dismissed.

A Copy of RTI Reply is annexed herewith

as Annexure-P7.
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5. That the petitioner initially applied under RTI, Grievances cell and
while taking the cognizance the applicant was asked for deposition
of an Amount of Rs 15000/- as to cost (Xerox charges) vide
N0.8546-49 and dated 05-12-2023 of this office but the applicant
failed to do so. Howeverthe applicant was telephonically informed if

he wants to take the data on a pen drive or anyother such gadget,
e, for which the

as filed

he can visit this office and take the same in tim

applicant did not turnup. Itis submitted that the petitioner h

the RTl application with an intention to harass the respondent

department to settle his personal scores which becomes crystal

that he has not deposited the requisite fee for
r which he submitted the RTI

installs the citizen

clear from the fact
obtaining the documents, fo

application. Furthermore, the department

information board at various places of the road which depicts the
o need

information in full for perusal of general public, as such n

arises for such RTI’s.

A Copy of letter dated 05-12-2023 is

annexed herewith as Annexure-P8.

Y
: 1, &
Gnt”

RS &Buo\‘-"‘%g That in reply to para 06,
® Y\at\d‘w

it is most humbly submitted That nothing

has been done in contrary to rules, there are proper permissions
from the concerned authorities to whom the powers are vested.
The Department of PWD R&B is equipped by team of engineers who
while extracting the gravel from any Nallah take stock of any
eventuality of its own assets like bridges etc. The applicant is pre-
concepted and is aimed somehow to seek thestoppage of road
construction from the competent forum like Hon’ble NGT court and
has malicious intentions in addition to political approach for
defaming the R&B Department and to seek curtailment of visitors to

Bangus Valley which is vitally for connectivity of masses and will

safeguard the National boundaries incase of any eventuality by the

enemy, the road serves also for defence utility / purposes.
A copy of The permissions from the
concerned Department District Mineral,
Geology and Mining Officer Kupwara is

annexed herewith as Annexure-P9.

— e —
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7. That in rep| i
Ply to para 06,2 |t%1rr:lost humbly submitted that the

communicati .
tion No:PWD/R&B/HAND/11483-86 Dated: 28-03-2024

of this office
ce is based on facts and the Department stand by with the
words as i it
the applicant / petitioner is habitual of teasing and tearing
the varie i
d Departments and in other words is a chronic litigant.The

road will benefit the entire valley in addition to Rajwar inhabitants.
Itwill benefit the entire Rajwar valley in particular & the adjacent
area in general to boost their economy. The proposed Handwara-
Bangus road project with 100% completion as on date has a
marvelous scenic look and attraction for the tourists besides it will
give an ease of access to the nomadic folk, who move from longer
distance to Bangus Valley to graze their cattle/belongingsfurther,
the tourist coming from nook and corner of the country will have
the easy access and short distanced road available to reach the
tourist destination (Bangus valley) without any inconvenience
moreso, the road will also benefit the defence convoy to reach the
border areas via Bangus safely as the road in question is hassle-free

and is beefed up with security and is also safe so far as the security

N\ rea\gonsare concerned. It is beyond understanding as to why the
G t':eg“f"mee licant is ad f king st f the construction ofthis
£xe BD_N.\S-‘Gapp icant is adamant for seeking stoppage o

“and“"“ﬁtourist and defense utility road, rather he could have presented his
expert opinions for its modification/eradication of the lacunas if any
in execution of the instant project, as is evident from the recent
speech of Hor'ble Chief Minister UT of JK responding to a AQ raised
during assembly session regarding the prestigious Bangus Project
which in a clear indication / recommendation shown by the Govt.
for raising the destiration as a National Level Tourist place.

A copy of Communication Dated:
28-03-2024 is annexed herewithas
Annexure-P11.

8. That Para 07 needs no reply.

9. That in reply to para 08, it is most humbly submitted thatthe reply
of his grievance by Ministry of Environment, Forest and Climate
Change as on 31-01-2024 is self-explanatory as neither the
Handwara-Bangus road comes within the preview of National

Highway nor State Highways rather is other District Road(gp_v ) I "
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which nullifies the stand ofth% ;Ip%licant/ petitioner itself.

A copy of EIA Notification dated 14.09.2006
issued by Ministry of Environment and Forests
is annexed herewith as Annexure-P-12.

10. That the execution of this road is not effecting adversely on the

water bodies of the nearby habitations but the gravel lifted from

identified sites is used & deposited as back filling of road on the

Streams, Nallas & forest tributaries which will certainly work as

creating ditches & dams in this forest region which will enhance the

ground water table on long run. The retention of surface water by

these water bullets will benefit the adjacent habitations rather than

to disturb existing surface water bodies in the area & underground
water table.

The respondents conclude by stating and submitting that, the applicant /

petitioner has some malafide pre-conceptions and interests that force him

to resort to fake and frivolous litigation as in the present case. The

applicant is simply using this forum to safeguard his political carrier

therefore creating hurdles in prestigious projects. By profession he is an

advocate and has only one driving force that is to gain support from the

M' éé:ligfal masses by misconceiving the actual facts. The project in question

{.‘;’y‘(j\, gius
L g O .. icci i in i -
R " awithas all the requisite permissions and nothing has been done in violation to

flant
the law or the rules governing the field. The respondents are the law
abiding citizens and would never imagine to do anything which is against
the law of land. The protection of environment is of utmost importance to
the respondents and every possible step has been taken to safeguard the
environment be it SOIL, AIR, FOREST or for that matter any natural assets,

and is determined in future to do so.

To substantiate the stand taken herein above, the
details of all the material used / extracted is hereby annexed as Annexure-
P13 and the same is already being forwarded to Hon’ble NGT court
through Jammu and Kashmir Pollution Control Committee Srinagar vide
thisoffice letter No. 4312-4316 dated 16-11-2024 for kind perusal of
Hon’ble Court, the details are self-explanatory that no deviation has been

made and all the material has been procured as per the laws envisaged for

obtaining such material.

— —
T T MR
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In the premises, it is respectfully prayed that the response on
behalf of Respondent No. 02, 04 & 05 may kindly be taken on
record and the Hon’ble Tribunal may be pleased to dismiss the
petition in hand with heavy costs for wasting the time of
department by resorting to frivolous litigation without having
any public utility.

Reply Submitted through
Respondent No. 05

. Irfoineer
excBotE MEERn
R&BD ﬁiﬁmugndwara

<
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JK-IC appointed Rasikh Rasool VP Youth for
No. th Kashmir

Srirtagar, August 22: J&K National Conference
on T hursday appointed Rasikh Rasool Bhat as
Yo 1ih Vice Zonal President for North Kashmir.

Paiy’s official X handle announced this
evening.

M Rasikh Rasool Bhat, hailing from Ahgam
Raiwar of Handwara Sub-District, well-known for
his Rights Activism and anti corruption crusade
is «. law graduate and PG in Journalism and
Mass Communication with vast experience in
Journalism, Right to Information Activism and
Environmental Protection laws.

Ra-ikh has boosted party’s Youth cadre in
Ha:dvsara constituency during the year 2022-23
airned rigorous campaign against narcotics in
the Handwara Areas.
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JKNC @&
@IJKNC_

As proposed and duly approved by the competent
authority, Mr. Rasik Rasool, R/O Handwara, DP
Kupwara, is hereby appointed as Zonal Vice
President, JKYNC North Zone.

Congratulations to Mr. Rasik Rasool on his

well-deserved appointment! We wish him all the
~ bestin his new role. |

6:32 pm - 22 Aug 24 - 8,833 Views
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Request Details :-

2T1 Request Registration number

Public Authority

jPersenal Details of RTI Applicant:-

Nsﬁ'ﬁc -
Geader

Ad#ress

Counrtry

{ State

Status

Educational Status

Phenc Number
" Mobile Number

i

ANNEXURE D (/1))

@ pago190f20

Online RTI Request Form Details

MOENF/R/E/24/00002

Ministry of Environment. Forest and Climate Change

Rasikh Rasool Bhat

Malc
Ahgam Rajwar . Handwara, Kupwara

India

Jammu And Kashmir T,
Rural =
Literatc

Above Graduate

+91-9103097097

+91-9103097097
rasikhrasool[at]gmail[dotJcom

Email-1D
Request Details :-
Citizenship . [ndian
Is tHe Requester Below Poverty Line No
L Y
nation sought (upto 500 characters) '

(Dcscription of Infon
Description of Information Sought

Please provi
corridor Ro
Authority had not applie

5 guidelines / order*/ norms
Environmental clearance.
" Concerncd CPIO

Supporting docume

de the Environmental clearanc

ad of J&K funded by CRF,
d for Environnicn
by which work w

¢ Repart/details of Handwara-Bangus Tourist
in case contractor or Public works (R&B)
(al Clearance thn provide the copy of rules/.
as started on the said Road Project with oxt

.yt
F

Amardcep Raju
nt (only pdfupto 1 MB)Supporting document not pmv'idcd

|
. A

-

& eblen o —
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ANNEXURE VIii Pags FDIZ
f) s 05 [ 14
VA
version 2.0
An Initiative of Department of Personnel &Tralnmg Government of India
Home Submit Request Submit First Appeal View Status Syatus View Htstog Login User /Manual
ContactUs FAQ Online RTI Status Form
Enter Reﬂlstratmn Number \IOEN F/R/E/24/00002 e
Name Rasikh Rasool Bhat
Received Date 01/01/2024
: . . Vinistry of Enwronment, Forest
Pubhc Authority and Climate Change
Status REQUEST DISPOSED OF
31/01/2024

Date of action
Reply - There is N0 information available on

Ministry. Only National Highways and State
‘under the ambit of EIA Notification 2006.

record of the
Highways come

' CPlO'Dctails -

First Appellate Authority Details

adldot\rajulaﬂmc[dot]m

Tanmay Kumar (Infra- )]

Phone: 011 20819176

tanmay \dot]kumar—r;\at\gov\dot\.'m

‘Iodal Oﬁ:lcer Petails -
Telephonc umbcr 01 1-24695302 .
Email 1d US\dOt\rti-meﬂat\nic\dot\'m

£AQ | policy

Home\ National portal of India ; MMQ\

i »
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/ GOVERNMENT OF JAMMU AND KASHMIR
/ DEPARTMENT OF LAW, JUSTICE AND PARLIAMENTARY AFFAIRS
¥ (Establishment Section) Civil Secretariat, Jammu

. Subject:  Filing of replies/response in various Courts/Tribunals/Forums
by Government and Government Organizations.

Reference:  (i. Administrative Council Decision 35/4/2021dated 10 .03 . 2021

(ii). Government Order No,777 JK (GAD) of 2021 dated 24.08:2021.
(iii). Government Order No.1678 JK (LD) of 2021 dated  24.03.2021:&
(iv). Circular No. 07-JK (LD) of 2020 dated 28.10,2020

Circular No: 07-JK(LD) of 2024
- Dated £3-05-2024.

Vide Government Order No 777-JK(GAD) of 2021 Dated
24.08.2021 issued by General Administration Department, it was
impressed upon all the Departments HoD's/ Organizations / Bodies /
Societies that all the objections are to be vetted by Law Department
before filing in respective adjudicating forums.

It was inter-alia instructed that in cases involving more than one
departments, a consolidated reply is to be filed on behalf of all the
Departments, unless there are specific directions from the Hon'ble
Court / Forum for filing of separate replies by each department.

While reviewing the task of filing of replies/responses in various
courts, it has been observed that the consolidated reply on behalf of all
the official respondents are not being filed before the Hon'ble Court, the
said action on behalf of Department/Law Officer/OIC/Government
Counsels is clear violation of Administrative Council Decision,
Government orders, Circular instructions referred above. In order to
ensure strict implementation of the instructions issued from time to time

and in continuation to earlier orders/instructions, it is hereby ordered as |
under:- '

1. All the Law Officers shall strictly implement and adhere to the
above referred Administrative Council Decision, Government
Orders and Circular Instructions issued from time to time in its :
letter and spirit. :

2. The Law Officer posted in the department, immediately after
receipt of the Writ Petition/Order, shall enquire about the
engagement of Government Counsel from Directorate of
Litigation Kashmir/lJammu, and shall immediately prepare the ‘
brief note and send the same to the engaged counsel for |
preparation of consolidated reply in the matter,

3. It shall be the responsibility of the contesting department
Irespondents to ccordinate with all other official respondents,
wherever required, in light of the averments of the petition and

e !
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to ensure that the inputs from all the official respondents are
furnished to the Government Counsel for preparation of
consolidated reply in the matter. All Law Officers of the
concerned departments shall be equally responsible for
furnishing of the inputs to the engaged counsel in a time
bound manner for preparation of consolidated reply.

4. The contesting department shall immediately recommend by
name and designation an officer not below the rank of Under
Secretary to the Department of Law, Justice and Parliamentary
Affairs for appointment of OIC in the matter. There shall be qnly
one OIC in the case, who along with concerned Law Officer
shall be responsible for co-ordination with all other pffl(_;lal
respondents wherever required for preparation and finalization
of consolidated reply in the matter. In Case€ of any
dispute/conflict between two or more departments who are sqed
jointly, the mater shall be referred to the Law Department, which
shall issue necessary instructions in the matter. o

5. It shall be the responsibility of Law Officer at the administrative
level to send the consolidated reply / objections to the

Department of Law, Justice and Parliamentary Affairs for

vetting. The Law Officer posted in the department sr_)all ensure

that the legal defense available to the Government is properly
reflected in the reply/objections and shall return the same to the

Government Counsel duly sealed and signed after it is vetted by

the Law Department.

6. The Government Counsels shall file the consolidated reply duly
signed by the OIC/ competent authority. The reply shall be filed
by the main contesting department on behalf of all the official
respondents.”

Accordingly. It is therefore, impressed/ enjoined upon all the
Special/Additional Secretaries(Legal)/Senior Law Officers/ Public Law
Officers/Assistant Legal Remembrancers/ Associate Law Officers/
Assistant Law Officers to -adhere to directions/ instructions mentioned
supra issued by Government in letter and spirit. Any laxity in this behalf

shall be viewed seriously and ‘action as warranted under law shall be
taken in accordance with ruies.

% By Order of Government of Jammu and Kashmir.

Sd/-
(Achal Sethi)
Secretary to Government

No. LAW-Estt/209/2021-10 Dated: 03-06-2024

9»{7 Y to for information and necessary action:

1. " ancial Com llSSIOlIEIN ““CIpaI SECIetaI y CO llli S [ cretaries (0
l ssione C
v . n Secreta y/ Se
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Principal Secretary 0 the Hon'ble Lieutenant Governor

Additional Secretary to Chief Secretary, J&K.

private Secretary 10 the Ld. Advocate General for information of the Ld. Advocate General
Al the Special/Additional Secretaries(Legal)/Senior Law Officers/ public Law Officers /
Assistant Legal Remembrancers/ Associate Law Officers/ Assistant Law Officers posted in
different departments/corporations/ hoards/ commissions.

oW T

6. Advocate on Record /Standing Counsels/Addltional Standing Counsels.

7. Private Secretary to Secretary (0 Government, Department of Law, Justice & PA

8. File concerned ' L{

9. Circular file. 5 6_7
62

(Reyaz Ali Bh {)
Assistant Legal Rememb A 20,
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] ! Whereas Execulwe Engineer PWD (R
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‘execution of
Yo 7073 bangus road’ phase 2nd KM
" Whereas, Execuuve En
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‘Whereas Executive En
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‘Whereas the Area Incharge Handwara has
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FCC. has |ssued a qotification vide S. 0 1224 (E
ging. and de-silting of dams, eservol
ke

f thelr malntenance;: upKe
nt of Envxronmental (

Whereas MOE
under in Appendix (IX), ‘Dred(
and canals for the purpose ¢ 0
been exemptud from requ1reme

o Keeplng in view! th - nature e W
under Rule s6(2) () © of the’ J‘&K Minor
minerals and preven ntion of lllegal minir

favour of Executive Engmeer R&B: Handwa

074992 Mts N N/Mukh in copsggigqatlon of payment of Rs.

: F;vg Thousand Four Hundred @ dvElghty Five only) on’:
de G.R No +10808 1 '

L |
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Ministry o

I No. ¥ :
0. RW/NW-12037/34/2003/] & K/NLE-L(CRE)

Governent of bndin

FRO0U Transport ai
port sl i
(| Zonse) aind MHigliwnya :

Parivahan Bhuvan,
}, Sangad Marg,
New Dethi= (10001,

To

Sir,

‘priority list of works under
current financial year and (o
amount of Rs. 1019.23 crove (

K]

The Scerctary,

C)‘mvemmem of Jammu & Kashmir
I u})lic Works Department (PWD),
Srinagar, Jammu & Kashmir

Subjeet: Sanction of Central Road Tund (CRI) Projects (72 Nos.) in the Slate of Jasmmu
& Kashmir for the year 2016-17-Administrative Approval-reg.

Job Nos. from CRE-J&IC2016-17-151 v pto CRT-J&1€-2016-17- 222)

I am directed to refer to State PW
01.12.2016, dt. 17.01.2017 . dated 02.02.2017 and dated 07.03.2017 foswarding therein the
CRF for Janumu & Koshmir for sanctioll under CRF during b
convey the Administrative Approval ol the President for an ' i
Rupecs onc thousand nincleeh €H0.T and twenty three lakh | s

e, ¥
=

Dalcd:?.».'.)::oz.zu 1 e

AT SR

D Memo No. PW(R&B)IPlanfTZOIZOIG dated

only) for 72 works a3 per statcment enclosed 8s Annexure with this sanction letter along-

with their job Nos. subject to st

1.1

This sanction is subject t0 {hic submiission of cerlificate which is to be gnbwitted

isfying (he criteria required as per CRF Rules 2014.

by the State Govt mentioniug that their demand under CRF Release will be subject to : 7

liuiited aceruals ag pev CRY Rules nud all the worls will start in the year 2017-18. 1
" i

2

L The above ‘sanction is based on the applicable schedule rates Lo meot the construction
of worl debitable to the allocation of the Gavernment of Japimu & Kashmir under the
Central Road Fund (State Roads) Rules, 201

4 published vide Gazette Notification Na. GSR

531 (E) dated 24" July, 2014 and circulated vide this Minlstry’s letter No. NH-1101172/2000-
paM (PL) dated 26" August, 2014.

*3

4.

5.

Srate Government shafl ensure that individual project is technically approved, }
financially sanctioned within & period of four months Trom the date of administmiive
approval of the wark failing which the work shall be deemed o have been de-sanctioned
unless revised administrative approval of the Government of lndia is obtained.

No excess cost peyond 10% of the amount administratively approved for the proposal
shall bo permissible and the excess, il any, shall be arrnged by the State from their own
tesources. NO revised estimate will be considered in this scheme.

The State Governent shall adopt c-tenderitg system on mandatory basis Tor
execution of the above worik failing which the expenditure incurred on the work will not be

reimbursed by the Ministry.

: 2.

(¥ Scanned with OKEN Scanner
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6. The.dis e
e display boards o Fooo ; >

. Suldolines | Y 00Mds on development activilioe af sl sl sdih) fa oot ooz eco

;663‘._ S isued vide Ministry®s fotier Mo mer"xiggwrv'ca;zuozcsa:u:}« prtp et Ty Aty

% ! This approval is accorded subject la thic follojving conditions:-

7.1 The total expeuditure on all works in the Siate approved for being fnnnced out of
ICI,(%!\U}“..R‘?"d Fund (Allocation) dacs not at any time exceed the amount notually available
herein, ' :

72 The: stipulntions wmade fu the Cential Rém(l pund (State Ronds) Teales, 2014
“published vide Nolifientlon No. GSR 531(E) dated 24™ July, 2014 shall be strictly
. 2fellowed. A

T3 lt the. project road merges with any National Mighways, the details at m;{ch
»J\ll\cﬁm_f/_locnlion shall be got npproved from this MilﬁStry/NI-IAl before entrasting the work.

74 The estimate for the sbove work includes pravisions for contingencics @ 3%, (,;us_l of
lity Control @ (% and

.devising and operation of a Qualily Assuraice System @ %, Qua
work:charged:establishment @ 0.5 % as laid down in Sub-Rule 13 of Rule 7 of Central Road

fuﬁd«(sﬁn‘u Roads) Rules, 2014,

© 8., The job number ussigned to this work may be quoted in all future correspondences

rclating to the work.

s | .
9. Gpvéhxmcnt of Jammu & Kashmir shall furnish the completion certificate duly vetted
by Audit -as soon as the works are completed and positively within a period of three months
from the date of completion of the works as per Central Road Fund (State Roads) Rules,
2014 published vide Notification No. GSR 531 (E) dated 24" July, 2014.

< Govch*ilmé;t"éf: I(n"shlmir shall furnish (he progress report, c.\'pcndiu';re report and
- utilization certificate as specified in clause (b) of sub-rule (1) of Rule 8 of Central Rond
Rund (State Roads) Rules, 2014.

1I.  The standard design and spccification of the works lo he proposed shall follow the
relevant guidelines, codes, Indian Roads Congress specifications as directed by the Central
Government and the period of completion of projects shall be as per Sub-Rule 10 of Rule 7 of
the Central Road Fund (State Roads) Rules, 2014. .

12.; The expenditure is debitable under the Head 3601 (Plan)-Grants-in-Aid to State  *
Government (Major Head); 02-Grants for State Plan Schemes (Sub Major Head); 02.105-
Grants from Central Road Fund (Minor Head) 01-Grants for State Roads; 01.00.35-Grants for
Creation of Capital Assets under Demand No.74-Ministry of Road Transport & Hig
for the year 2016-2017. ) ¥ PHSa

Yours (aitlxfully,

, | - 4 (Shivlant Kymar)

Eugcl.: As above ( Annexnre) Under Seeretary {o the Government of Tndin

J—
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i

i)

1 The Chier Engineer pwp Jommu, Jnmxfnu & Kashmir,
§~, .Tlu: Accoununt General, Qovt, of Jamihu & Kastmir,
%

unts, IDA Building Snmnagar House, New Delhj.
. Economic & Scrvices:Minisu-ics, AGCR Building, 1p
Estate, New Delhi, £

-3, The Regional Pay & Accounts officer, Ministry of Road ;I‘ranspor_t &H ighways, 6 =
Floor, Kendriya Sadan, Scclor 94, Chandigarh :
[ Section Officer, Wa.A Section. :

&, ' (Shiv,;l&‘l/(‘ﬂmnr)
T Re ) BORTH, Claet,

'wa[L Under Secretary to the Government of Indin

Encl: As aboye ( Annexura) :

Copy also to:

_ ' I PS/0SD to Hon'ble Minster (RT&H), TR o -
b ; 2, Cg (Planning) / cg (P-2)/3E (P-2)/ AEE TP - 2Y P & M Seclion / Guard Foldgr_.‘

. Sa B o8 (\;%ZG;-& hmi)
I s - il Section Officer
= ; R ! Tel: 011237 6595
[ Eucl.:Asnbovc(Anncxurc) ; : 98_, ;
%

L ;

e ‘

f

i
:
t
f
e
i
i
8
¥
|
i
2
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ANNEXURETO M oRT&HS LETTER N

3 = Job No. & Duafe
4 District Category of | Scepe of {t:orA Lengith
! vame of the roa Road as per estimate B 1250
! ol Bridge CRF-J&K-2016-17-151 dated
Construction of 4133 m plate girder | - Anantoag N . 2410372017
bridge on ADV road km 9™ at -
Larklpora Teies - CRF-J&KK-2016-17-152 dated 1200
i DT \Cnnstru:lion of bridge iilbl l‘rhrer Ananinag ODR ridg 24/03/2017 -
§ Jhelum ot Gndihanjipora, Bijbehara 437
' y i v MDR Bridge - CRE-J&K-2016-17-153 dated 35
} “173 | 2325 mspan bridge 2t Rokbi Chee \ Anantuag ‘ . \ \ 2410372017
: 1C-2016-17-154 dated 2000
1‘; 3 | Upgradation of Malan Akura | Anantnag ODR Widening 7.00 CRN&]gug:‘snon
i bal km
| Poshkeri road uptotlugamNambal T
1 5 | Canstruction of 2x45 m trussed girder Anauumg - ODR Dridge ¢ - CRF-J&K-’.’;O;;G{é;I;I:.:: dated K
; bridge at Rela Chowgund road over 24/0
! NallaSundran ) _
6 | Verinag-Karpran raad Anantnag ODR Upgrandation | 10.00 CRF-J&IK-2016-17-156 duted 1500
it km 24/03/2017 )
[ 7 | Coustruction of raad slong old Brengi | Anantnag ODR Construction | 11.00 CRF-J&K-2016-17-157 dated 1500
| Canal . km 24/0372017
ll 8 | Upgradation of Seer Uapatnar Annnmnﬂ ODR Widening 15.00 CRF-J&K-2016-17-158 dated . 2000 5 -
! : Ashamgam road km 24/0372017 ) ) =
i 9 !ﬁ!prs\tmuﬂ / upgradation ol | Anantnag ODR Upgradntion 16.0 CRF-J&K-2016-17-15% dated 2000 o
! lirakpora - Kanganhal - Chattergu’ | -~ s kmu 24,1312017
{ rond 1
! 10‘ Upgradation of Mattan Achubal road | Anauntnag MDR Upgradation \ 8.00 \ CRP-J&K-2016-17-160 dated 1000
= = km 24/0372017 l
11 | Construction of 4x25 m span plate | Bandipors ODR Bridge - : |
! girder bridge on Nallah connecting ’ CRFJ&[;-‘:’g;?;éZr-IGX fEs raaan |
£ Arin &  Babapora mcludlng 2017
construction of npproach road ! -
12 | Construction of 5x40m span (200 m | Bandipora MDR Bri
3 tong) steel girder bridge over Nalla P ridge - CRF-J&K-2016-17-162 dated 11372
) _ Ferozpura at Nowgam Zalpora 24/0312017
Construction of Wanpora Markoot | Bandlpora ODR » E
road  via  Peerbzaba  Dawar ’ Construction | 10.00 _ CRFJ&K-2016-17-163 dated 1000
- -K_\%hanpngn rigit abutment i ) 2410312017
- T Pop 1/ ), X
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: 3272“2 13.00 CRT-J&IK-2016-17-164 dated 1000 ‘1
i hilloo Baramulla MDR Widening ' 24/032017 -
[7” Tl o D Y e w CRF-J&K-2016-17-165 dnted 1500
—— dation 30.00 3 3 -t
Y 15 | Upgradation / widening of Choora - Baramulla MDR Upgrada e 241032017
Burzbashan - DardporaTiigam road
including Athoora - Hafl, Bulgam link 1500
SEEIERANEL . ' R Bridge : CRF-JEK-2016-17-166 dated
16 {3x15 m span bridge Gursee - Gagir | Baramulia oD 24{03/2017 ——550
over river Jhelum : - 5 CRE-J&K-2016-17-167 dated
17 | Widenlng / upgradation of Zehanpora | Baramulla MDR Widening ‘i;go 2410322017
Shahozra Sharief rosd * 4227
: : - RIF-J&K-2016-17-168 dated 2
18 | ConstruetSion of Ix20m twin foot| Budgam ODR Bridge c 20307
bridge over Nalla Deodganga at o
KherigundChadoora 3 50
19 | Upgradation of Chadoors - Branwar Budgam QDR Upgradation | 8.00 CRF-J&!;;%S;Z«;;;‘IGQ dated
road upto Hafjan km
20 | Upgradation of road from Budgam MDR Upgradation | 20.00 CRF—J&K-ZOIG-I?’:iTO dated 1500
RandakDafi Jawalpora Waterihal km 24/0372017 £
Gaffar  Abad vin Samsen upto
Yarikhah :
21 | Four laning of Pandach - Bechama | Ganderbal MDR Widening/ 5.00 CRF-J&-2016-17-171 dated '2000
road upgradation ken 24/0372017
22 | Sumbal Bala road Ganderbal MDR Construction | 5.00 CRI-J&IK-2016-17-172 dated 748
_ km 241032017
23 J Strengthening/  upgradation  of. Kulgam ODR Strengthening | +11.50 CRF-J&K-2016-17-173 dated 1061
Buygam Nani Bugh Srendao Ash muji, km 24/03722017 - e
.| Bogund Svipar & Kanlpora road . .. et e 18 - LT
2 | Construction of 3xd0m girder bridge Kulgam MDR Bridge - CRF-J&IK-2016- 3
_ou ChalagAsthal road at village . ° ;4,%35231;174 o 935
Astlia}
25 | Adjam bri S —
) ’ A en e PR Bridge . CRF-J&K-2016-17-175 dated 2
T 3 24/0372017 :
? pgradation of Vilgum, Champora, | Kupwara ODR ideni /’\
I Hafrad road including bobamn and ' Wideuing 10.'00 CREJ&K-2016-17-476 dated { 1500
Tarathpora road ’ kmn 24/03/2017 \
27 [ Construction of road from Tanedar to. Kupwara :
Gabra via Hajitra ® ) MR | Construction 1600 | CRES& K67 aoig
= Gt ki 240312017 1581.5 .
28 | Upgradation of Salkent Halmat =
pora Kupwara ¥ =
Bm.,.gam Gushi including Marlang P ODR Upgradation | 11.00 CRF-J&K-2016-17175 dated - _ _
“““b‘f' road via Ziyarat Sharif km 24/0312017 1500
Pog="2/t RS
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“Widealng / upgradation of Chntiporn Kupw ODR Widenin 12.00 CRF-J&K-2016
oty . - -2016-17-179 dat
o Darbal via Batagund { Wujhama ¢ km 24/03n017 s e
‘. ?onslruction of  Khumeiyal Kupwara ODR Upgradation | 11.00 CRF-J&K-2016-17-180 dated 1500
L Shumriytal  Gund Jahangir road km 24/0312017
including - Doniwarl Kantpora on
§ Sewar Kawarj road
B Strengthening 7 - widening 7 Pulwamna MDR Strengthening | .50 CRF-J&K-2016-17-181 dated 1183.7
) upgeadation of road from NH-44 km 24/0372017
{(LPD bottling plant) to Andrasoo via
gas turblac Konibal
Upgradaﬂonol‘fr\‘agbalTﬁrknwangam’ Shopian ODR Upgredation | 14.50 ] CRF-J&K-2016-17-182 dafed 24645
read apd Wasohallan Halipara road . km 24/0372017 -
including Baskuchan Kalwara road :
33 [230 m sccond bridge over river Srinagar MDR Bridge - CRIF-J&K-2016-17-183 dated 3200
Jhelum near Doordarshan Kendra 24/03/2017
connecting Rajbagh with TRC along
with viaduct span
34 | Construction of link voad from Chitly Doda ODR New 10.50 CRIF-J&K-2016-17-184 dalted 1200
Pain fo KuttiKulth vin Muksyas construction knu 24/0312017
ki Chilly Bala )
35 | Construction of road from PolDoda fo Dodn MDR. Widening/Up | 11.00 CRF-J&K-2016-17-185 dated 1500 -
Leoli via Doda town . gradation km 24103/2017
36 | Construction of road from Bamyal to | Jnmmu MDR Widening | 5.50 CRF-J&K-2016-17-186 dnted 1500
Deva Mai temple via Holy Mandir km 24/032017 et e N nsesacy P
— -} including 45 m span bridgc over Holy
Nallah .
i o . ¥
37 [ Widening / upgradation of RS Jammu MDR Widening/Up | 6.80 CRF-J&K-2016-17-187 dated 1500
PuraSuchetgarh road up to 4 laaing grodatlon km 2470312017 -
km I {07 RD §00 -
38 | Construction of balance work of 220 | Kathua ODR |  Bridge R CRF-J&K-2016-17-168 dated 1000
m span moforable bridge over - 247032017 -
NallaU]b_u:ar Guddu Flail .
: : . :
39 | Improvement / widening of old Samba Kathua MDR [m&:zvcxlncn t ll-l'.70 CRFJ&!;;‘.‘!IS;ES;I’-’-ISE’ dated 1500
" - Kathua road cning -
B, ‘
R, — CRF-J&K-2016-17-190 dated 1000
TR Coustruction of road from Bhatyas to Doda ODR iaroeamant ‘]4-'00 24/03/2017
Challar via Jakyas . Upgradaticn km 2
R, “. > s

1>

S R
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1 Improvement / upgradation

of
Hast!Snﬂlmch\'Ul road km 1" ¢p 29

Cunstruczinn of 110m span dauy)e
lane presstresseqd concrete motoinble
ridae with 12m wvige walk way o,
bath sides Over MandiNatlap at Mand}

Construction of 140m (4x35m) Span

doudle fypc pre-stressed Concrete
motorgble bridge wity L2n1 wide waik
Way  pp both sldes over
Mtndb:;anllah at Mankote

Upgradatiog of DevakHatha] toad In
Jouri district constituency
Nowsherg district Rajouri (L=24 lems)

QDR

Construction of road from Kharl Koie
o Saracl;, sub-division Ramsogg

Rambgp MDR

Construction °f32m spay double [ane ODR
bridge at  Rajour} (Hmm'uon)
Encludinga pproaches

Construction of 160m
stressed RCC double lane
the takegrr point
Panthaj Jhajjay rgad

Wdening / upgradation of
Jbajjar road from jim 1*to 13

Rajouri

a7 Reasi MDR

span  pre-
bridge at
at Jhajjar on

Panthal |~ Reast MDR
(1] :

lmprovement 7 bpgradation of road Reasi MDR

Trom Narlao 1o HunderGali (bospital)

Improvement / upgradation of road Reasi MDR-
from rilway  station (g Nangal

lueluding construcrion of60m bridge

Constuctiou of bridse at Utterbzn] Sumba "0ODR

over river Dcval; at village Utterbeni
In Samby consb‘!qeqcy gl

229

Improvemenyy
Upgradation

Widening

Constructions 10.00
Widening lem
Bridge -
Bridge -

WideningrUp | 12,30

gradation

[mprovements
Upgradation

km

construction
of Bridge

Bridge

P g o

CRFJ&K 20 16~I7I-l9l tated
23/03/2017

CRF-J&K201617 353 dated
240312017 .

CRF-J&K-201 6-17-193 daleg
210372017

CREJ& K-2016-17-703 dated
24/032017 +

_ CI!FJ&I(—ZU!G-] 7-195 dated 1200
54p
‘—"—“*-‘T___--——‘—ﬂ—hﬁ‘ -—.—_Mm_‘
CRF-J&!\-ZDI&I')’—!S’? dated 2000 8

2400312017

CRF—J&-K—IOIG-J?—]SJG dated
2470372017

44/032017

CRF-J&K-zulﬁln-{QS dated

24/03r2017

CRF—J&KJUIG.—]?—IQD dated

24/0312017 «

CRF-J&K-20] 6-17-200 dateq

24/032017

CRF-J&K-IOIG—I?—-ZOI dated
241031017

M

2000

11251

=1109.9 I

—
.

170¢

s e v i W e

(% Scanned with OKEN Scanner
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BR R Sl . - 1800 . : i :
s e : JRR-2016-17-202 dated BETR
' ———oparedation. ': “Sambe SBR[ Tmprovement | 1000 | CRI-J |
52 \.Improvement . . upgr’.\ 8 { .
\urmﬂ thening o

et e

g
3
g{
03/2017 ot b i
b o d Strengthenlng | km 24! sl WRGSE SN i
5 . - G e :
ering of Sambn S : CRE-J&K-2016-17-203 dated 1800 . o Fili s ;;
‘ ' T Samba OPR | Wideningiim | 10.72 e 1 i
53 -\ Widening 1 ° \mp;ovcmmt ? 3 i | provement km : P
! Uuubth.m\l’urmmda\ “road - M3} ; ] 511637304 dated N 1988 L R ciRgE
“Mandal N Samba ODR Apprunc“ 5 CREF-J&XK-2016- :7'—' s 5 4 ¥
53 | Approsch road mod undtl‘l"“s or }- ) ‘ e 24/03/201
: A“MSnl\"qc‘pur ) underpas
\ 5 2305 dat 2000
3 < CRF-J&K-2016-17-205 dated |
- | Widening of cxisting Raya Morh, Samba QDR Widenlng 8\?: 24/03/2017 .
-{ Rays Suochaui Maondal link rond R ’
) \(Cea!r:n Untversity road double lanc) .
e E | = .
— &1 -17-2 d 637
Coostruction /  upgradation  of Leh . QDR Upgradation 4.7 CRF J&lgég;géz{gﬁ date
Martsclang road :
\Choglamsnr to Hemis ruad . Leh ODR \Upgrndnﬁon \ 9.0\ cuvq&xgzg;gézfm dated \ 1988.9 k i
53 | Coustruction of 30m span stee) girder |~ Rajouri ODR DBridge - CRF-J&K-2016-17-208 dated 440
motorable bridge intluding ’ : 2470372017
approaches at DharatDhandaai
38 | lmprovement { upgradation of 'road |  Kishtwar ODR Improvement | 18.00 CRE-J&IK-2016-17-209 dated 1200 i« 5
from Bhaderkote to Dangdearu . km 24/0312017 \
60 Upgradmio? of UdhampurGhordi | Udhampur MDR Upgradation | 28.00 CRIF-J&K-2016-17-210 dn.ted 4000
r03d from single Iane to double lane .. km 24/03/2017 . .
61 Construccion of MantaliDudu road Udhumpur MDR Widening 20.00 CRF-J&K-2016-17-211 dated 1000 . El
1 km 240372017 \ . Cem
G2 | Construction of road from Raninagar | Udhampur MDR Improvement | 15.00 - CRF-J&K-2016-17-212 dated .
to Chatredi (phase-1) 'm g \ 1000
= 63 | Upg radatmn I widening of maln Kargil ODR W
targ d .
\ Phclangcompa road’ b L "“‘“E 10 t:10 CRF-J&K-2016-17-213 dated 1800 -
< uptoKarshaZanskar z 241031017
; Upgradation of : =— 7
~ \ 1o g ;m‘a ol road [rom Anpanlh@ udgam MDR Upgmdmion lO 00k CRF-J&K-2016-17-214 dated 13085
P \ Tam 24/0312017 -
nstruction J uppradation / w:.dcnlna Kaotiua 0
D
(;L : L:éd e Daatachak . (o R Tiprovement | 12 km CRF-J&K-2016-17-215 dated 1000
nnnm Ly CRY (Lm12 km) = ° 1 B 24/03/2017

‘P.:T?;“ Lj?’ﬂu.umm
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e - T T J&K-2016-17-216 dated 1500
és Tral to Saféora and Khenkah to | - Pulwama MDR Wi-dc_rllngmld 33,50k [ CRF- J&Iz(ﬂasfzom ]
| Pastoons via - Bn(gun_d'_‘;_lnc‘lpding St : SN Bridge m

bndgc (phss‘-n T P PR BT T I '_;*“CRF.J&_K-ZOM- 17- ’717_d3(cd“ ‘*—2,900" T :
T Canstruchan s 032017 o
o ik & L s 927,59
g : Counstruction | 7.50 CRF-J&K-2016-17-218 dated
IBC“’!" Qubgnm$|lndll312r5 “roald. = 1".ullz\1r_a_,m/n o MDR: onstry o /0312017
59 D::.bgm-c.!} Natbachgoze rosd - _Pulwamﬁ_ , fMDR Canstouction | 9.00 CRF-J&K-2026-17-219 dated 1170 i /
L : e o U i i y km 24/03/12017 ~
7011 x 45 mrran bridge at Kamutul and Kargll MDR Bridge CRP-J&K-2016-17-220 dafed 1394
| 148 spaa bridge at Thulus Parsa N S L 24/03/2017 .
- aver riverSuru mcludmg approach B . .
1. | raad - i PEREE ; .
71 | Sambal-Bandipora Road . Bandiporn | MDR Upgradation | 13.00 CRF-J&K-2016-17-221 dated 1849.3
— w — — 4 b e : km 24/03/2017
| Watlab- Chetkak Road - . .- Bnndipam, MDR .. | Upgradation | 14,00 CRF-J&K-2016-17-222 dated
wi e ———— : 1400 7
3 ; - km 24/03/2017 i
Total | Rs. 101923 znkhﬂ
-j.;\_.b%}z:‘“j
(Dheeraj Go_y-u)
: AEE (P-2)
0 Pasie /6 8) Ausnsesene .
e .‘}h’}-\.‘; 3
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Government of Jammy & Kashmir ~ |
i

crif EXECUTIVE TNGINEE '
i"\\'vm, o THE EXE UTIVE ENGINEER Rég DIVISION HANDWAR A

A

75 Bt et

e S

JOINT SITE INSPECTION REPORT

_ ETAL
A LA et
SHEE e ,

%t
e

o

=55

A proposal has been submitted under the &K Forest (Conservation) Act

M

e
w

-t

24523

!

7 for use of forest land for non forestry purpose. The subject envisages the use
[ torest tand for construction of Hendwara to Bungus road. The site inspection of
% (e tand voived in the proposal has been done by us on dated:- 02-07-2017 to

1 15.07-2017. On inspection of the site, it is found that the land required by the user

~

agency is a forest land measuring 14.00ha.

Date: ?»g'é‘c“l ~2 0

Place: piere et

(@) The user agency has not violated the provision of 1K Forest (Conservation) Act 1997,
and no work has been started without proper sanction.

Hond e
Place: M s
Datedi Y =& Dol
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\ \J Langate Forest Division,
) O oo

Langate. -

s Scanned with
.

OKEN Scanner

(¥ Scanned with OKEN Scanner




233 - - )
compensati .

/ on of fq s

ra to B rest cr
,gom . tungu$ (km 1 % 3(:5:09 Coming under t|
. compartment Nog, 5 ) by Pwp (p 1e construction of
1 3, 3, 5,6 (R&B) Divislon HAndwara

!

e ———

1
0, 11, 13, 14, 15, 16, 24, 25,

Dia- class | Ng 71—
of | Standard [~ S ?
Trees/ andard Amount inl|2 TlmE;
Rs Compensation

(Net Amount)
34680.00 69360.00

—

99450.00 198900.00
1092000 | 2184000

112700.00 225400.00
145250.00 290500.00
154100.00 308200.00

520080.00 | 440160.00
612000 | 112240.00 |
90550.00 181100.00
24080.00 48160.00
1100 Over 26450 52900.00 _}P_S_B_QQ,Q‘L‘—/
] | 578 - 500830.00 | 2001660:00
1010 | 08 110 880.00 1760.00
| 10-20 127 410 11070.00 22140.00
——50500.00 00
2030 125 820 S0500.00 | 41000: |
| 30-40 | 25~ 1280 32000.00 W -
| 40-50 |10 2200 | 22000.00 [44000.00_— ;
| 50-60 | 07 4560 31920.00 ﬁﬂﬁg/ -
|60-70 _ |0t 5730 c730.00 | 1346000 —— i
| 70-80 I 0 > l0o — |
| 80-90 o [0 0 0 |
| 90-100 0 0 %_/,,‘-————— ‘
] \ 0 0
*\ Tloo Over |0 _125_100-00 0 5760:00
'oi | FIR 1610.00 3220.00 _
o [540.00 1080.00
93 1 [a —113050.00 26100.00
jor | {67800.09__'~ 135600.00
'es | 64000.00 128000.00
S5a0 | 236a00.00 | 472800.00

i0 | 394y e
'.Lb : T - 555720.00 | 505440.00

' 9 298980.00 597960.00

9060 | £7070E

241340.00 482680.00
171210.00 342420.00
112960.00 225920.00
1460610.00 | 2921220.00

23865’40.00 5173080.00 J
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version 2.0

An Initiative of Department of Pe | .
. Home Submi _ rsonnel & Training, Government of Indi
Home Submit Request Submit First Appeal View Status Mmfm Login User Manual

ContactUs FAQ

Enter Registration Number
Name
Received Date

Public Authority

Status
Date of action

Reply :- There is no information vailable on record O
Ministry. Only National Highways and

© Online RTI Status Form

’;\’IOENF/R/E/Z-”,/OOOOZ e
Rasikh Rasool Bhat

01/01/2024 N
Ministry of Environment, F orest

and Climate Change

REQUEST pISPOSED OF

31/01/2024 RN -
f the

State Highways come

‘under the ambit of E1A Notification 2006.
| Amardeep Raju (IA—lnfra-l)
" CPIO Details - phone: 011-20819188
, adldot]raj»u{at]nic[do‘t‘]in
' ) _ Tanmay Kumar (Infra-1)
First Appeliate Authority Details  pyone: 111-20819176

Nodal Ofﬁcer Details -
Telephon¢ Npmbcr
Email 1d

Home |

Y

tanmayldot]kumar—rj[atlgov|dot}in

011-24695302 -
us l‘dot\rt_i-meﬂat'lnic[dot]in

National portal of India | @‘Mwl FAQ | Policy
\ 7 B
: . \(L:"l/y/

. ll\‘ '/

W/
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Covernment of Jammu & Kashmur

-‘,mcf: oF THE EY.ECUTIVE ENGINEER R&B DIVISI
[ v, Rasikh Ravool Bhat No: O bib—49
i Date: 05, 1’2~ ,Z'o?.%

5[0 Gh. Rasool Bhat

ON HANDWARA.

Ahgam Handwatd
n Act 2005 of Handwara

subject: Request of information under right to informatio

Bangus road.

Sir,
n Before the

ed subject. In this connectio
u are directed' to deposit an

g Charges and

sos o the above mention
Aitted to you under RTI Act 2005.Yo

al office as Photostat charges/Printin

Aproy

information is sut
amount of RS 0.151acs o the division

design reports etc. for furnishing the information.

ecutive Engineer,
“ )<R&B Division Handwara

/’

Copy to:
12) Superintending Engineer PWD(R&B) circle Kupwara for information.
) Assistant executive engineer Handwara forinformation ion.

friaies
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Government of Jammu & Kashmir (UT) Kupwari
District Mineral Office Geology & Mining l)ﬂ‘l"‘“"'c,:l_(dm(l)kup@gmnil.com
cmai :l‘cl. No: 01955-253572

DISPOSAL PERMIT

Permit No: 175
Dated: 01-01-2024

Valid Upto:-06-01-2024

Subject: Construction of Bangus road phase 2nd KM 10th-17th

Reference: Ministry of Environment Forest and Climate Change (MOEFCC) Notification vide
S.0 1224 (E) Dt. 28th March 2020.

Order

Whereas Executive Engineer PWD (R&B) has communicated for providing of GSB fgf
execution of bangus road phase 2nd KM 10th-17th vide his office letter No: 7215- 18 dated:
12-10-2023.

Whereas Executive Engineer R&B Handwara has communicated for extension of permit
vide his office letter No: 8198-99 dated: 20-10-2023

Whereas Executive Engineer I&FC Handwara has communicatéd the feasibility of the site

for lifting of the material from Nallah Talri at Chalpora near playground vide his office letter
No: 4103-06 dated: 30-12-2023

Whereas the Area Incharge Handwara has physically inspected the applied area and
certified the availability of material to be removed by the applicant.

Whereas MOEFCC has issued a notification vide S.0 1224(E) dated 28th March 2020,where
under in Appendix (IX), Dredging and de-silting of dams, reservoirs, weirs, barrages, rivers

and canals for the purpose of their maintenance, upkeep and disaster management have
been exempted from requirement of Environmental Clearances.

. Keeping in view the nature of the work and time bound desiltation of the nallah,
under Rule 56(2) (i) of the J&K Minor Mineral Concession, Storage, Transportation of
minerals and prevention cf illegal mining rules 2016, Disposal Permit is hereby granted in
favour of Executive Engineer R&B Handwara through Jk Construction Company for
removal of 800 Mts N/Mukh from Nallah Talri at chalpora near playground, in consideration

_ of payment of Rs. 26,520.00 (Rupees Twenty Six Thousand Five Hundred and Twenty only)
on account of advance Royalty and TCS applicable vide G.R N0:1082062 dated:01-01- 2024
Subject to following terms and conditions:

* The Permit Holder wili take all precautions for the pra

tection of the envi
and control of pollutions while removal of mineral at t Nronment

. he site..
* The permit holder shall utilize One JCB for extraction of the river bed material

W
rgma'f v Dw’.‘&.

v
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The material so removed from the site is not supplied to any other agency or firm
except the allotted projects and not to be used for commercial purpose.

The Permit Holder will allow the Executive Staff and the officers of the Deptt. of

Geology & Mining Deptt. to inspect, Check and measure the Minor Minerals at all
stages including its transportation.

The extraction/lifting of bed materiat be time bound i.e. 09:00 AM to 05:00 PM
The Permit Holder shall abide by the provisions of Min

es & Minerals (Development
and Requlation) Act 1957 and rules made there under besides J&K mining rules
2016.

« Surrender this permit in original to this department after dispatching last
consignment within @ weeks' time.

« The process of extraction shall be restricted to a depth of 01 Mtr only. The permit
Holder shall be strictly governed by Rule 60 of J&K Minor Mineral Concession,
Transportation of Minerals and prevention of illegal Mining Rules 2016 failure of

compliance/ any lapse/irregularities found during inspection shall be deemed to

canceliation/Withdrawal of Disposal Permit without assigning any.reasons forthwith.
« Stocking of the extracted material is strictly prohibited.

« Mechanical screening of the extracted material is strictly prohibited The Department
shall not be responsible for any third party Claim.

« The validity of the permit shall be up to expiry of due date or consumption of the
material, whichever Is earlier

No: DMO/Kup/DP/23/ 2289-9 [, A&

Dated: 01/01/2024

Orize OIIEer”

X}istr’nct%&ﬁé@ﬁéﬂ RFy 58
Geology: & Mifiihg §

Kupwara

Copy to the:

« Deputy Commissioner Kupwara for favour of information please.

Joint Director (K) Geology & Mining Deptt Srinagar for information please.
« Ex. Engineer R&B Division Handwa

ra for favour of information and with the remarks
that all dues except cost of material has been collected from the permit holder.
Executive Engineer I&FC Division Handwara for favour of informa

tion and necessary
action please.
Tehsildar Handwara for favour of information please.
Station House Officer Handwara for favour of information please.
Area Incharge Handwara for information and necessary action.

K Construction Company for information and compliance.
~e Office file
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G 1%3(8“ 6—10.000 bks. of 50 lvs. in dup.

RECEIPT FORM

(//;@7.26/52173‘

TS TO GOVERNMENT

@&51?1\1’ /FOR PAYMEN

Receipt‘No];.g'g.z.g62..............;Place..../..zl.{.’ ....... ﬂm

Dated : 0/"07’22’2’9 ........................................

Dated ;' covveieeeennreseeneees

o Treny o firnet

With Letter NO.  wovoevrevmnmmmescsssensnenses

--------------------

in cash/by cheque on account o

- Ly ooty 77 IV

Cashier’s Signatuye

ﬂ-? 20 ) Mz &0 . |

W/z; é‘D‘DO 2/ Accountant Degignago < E
% 7 @,D ‘.”/‘ﬁ?s receipt is non-transfgrable. - \.J{,’?‘ (i L ?/b L‘

— o application for refyhd will be m\ﬁe@f&&(ﬁ y E&

T"H q’}é 520 ~pluction of the seopipt and g olé ’&/c_ryé:gﬁ" Tetyiot the <
(g money of exe;ution of satisfacto"@%\d@if‘indgmm}-;’,_ B

Printed on Security Paper

PN AREFT 887 A+
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Indian E%eé Cmss S@Cleiy

Distt. Branch Kupwara (Kmr.) ; |
Date : /Q7/O/

3 ol X
Einhrough

' the sum of Rupees %’{Q@ %ﬁﬁ 27

by Cash / Cheque/D.D. No - ‘
on account of Donation / vmuntry Contnbutlon

,Bﬁb‘m i

B ¥ e oy SO S S
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< pr );J,;uuon of the receipt and its delivery A
DM? ' DCZ’) f‘rw of e\uuuon Qfsamhuur}, hond 0( md.

FORM 1.

RECEIPT FOR PAYMENTS T0 GOVERNMENT

. , 1 ¢ AIA( lllllllllllllllllllll 7
Receipt MNoa.aaidmaios hendeiranseasEs Place...... X o

favadehsassE
..............
............
...............................................

Wi Letier NO. oo eevrrerenieeeerensnerenees

\662700.,% :

I._This receipt is non- lmmlmable s
_@uflﬂﬂlmlmn for refund will be cntu\dm_ '

S e

f %(jf‘) ~L0) l’nutul on Secuut} I’.xp-
é & %OO qza
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Government of Jonmu & Kashmie (UT)

i ATy
a \)) .
“‘K@B District Mineral Office Geology & Mining Depurtment Kopywari
y \.".'- ’i: emnll cdmokupd grmail rom
/f et Tol Nuy Blude 1404
DISPOSAL PERMIT
Permit No: 116
Valid Upto;-10-11-2023

Dated:- 19-10-2023

Subject: Construction of Bangus road phase 20d KM 10" -17'h

rest and Climate Change (MOEFCC)

Reference: Ministry of Environment Fo
224 (E) bt. 28% March 2020.

Notification vide 5.0 1

Order
e Whereas Executive Engineer PWD (R&B) has communicated for providing of GSB
A for execution of bangus road phase 2*¢ KM 10" -17% vide his office letter No; 7215- e
5| 18 daled: 12-10-2023 ~ . =)
b Whereas Executive Engineer I&FC Handwara has communicated the feasibility of the g
4" o site for lifting of the material to the tune of 2000 Mts from Nal;lah Talri (Sultanpora to g
i . Galgazna ) vide his office letter No: 3022-23 dated: 19-10-2023 ; g
£ Whereas the Arga Incharge Handwara hag phys‘.caﬂy‘lnspel;ted'the applied area and :
’ ki cortifiod the avaiiabilicy of material to be removed by the applicant.. "3
| - Whereas MOEFCC has issued a notification vide 5.0 1224(E) dated 28" March 2020, =8
; i where under in Appendix (IX), Dredging and de-silting of dams, reservoirs, Weirs, g
1 (S barrages, rivers and canals for the purpose of their maintenance, upkeep and disaster =
| Y management have been exempted from requirement of Environmental Clearances.
1 Keeping in view the nature of the work and time bound desiltation of the
Minor Mineral Concession, Storage,

nallah , under Rule 56(2) (i) of the J&K
- Transportation of minerals and prevention of illegal mining rules 2016, Disposal

permit is hereby granted in favour of Executive Engineer R&B Handwara through
2 Jk Construction Company for removal of 2000 Mts N/Mukh in consideration of =
00.00 (Rupees Sixty Six Thousand and Three hundred only) on

payment of Rs. 66,3
account of advance Royalty and TCS applicable vide G.R No:1076729 dated:19-10-

2023
Subject to following terms and conditions: .-
. The Permit Holder will take all precautions for the protection of the

environment and control of pollutions while remova! of mineral at the site.

. The material so removed from the site is not supplied to any other agency or
firm except the allotted projects and not to be used for commercial purpose.

The Permit Holder will allow the Executive Staff and the officers of the Deptt. o
of Geology & Mining Deptt. to inspect, Check and measure the Minor Minerals
at all stages including its transportation. St ol
The extraction/lifting of bed material be time bound i.e. 09:00 AM 10 05;00°
PM g
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The Permit Holder shall ablde Ly the provisions of Mines & Mingrals

3 )
{Bevelopment ang Regulation) Act 1957 and rules made there under bendes
JER muning niles 2016,

‘C"L:I'\T"L:\‘;t\\'x‘;x‘o;?l“ Benmit in original to this department after dispatching fast
WILhin g weeks™ time,

The process of estraction shall be rastricted te a depth of &1 Mt oaiy.

The pernit Huolder shall be stactly governed by Rule 60 of J&K Minsr Minoral
Concession, Transportation of Minerals and prevention of llegal Piring Rules
2006 failite of compliance/ any lapsefrregularities found dunrg insgestion
shall be deemed Lo cancd!anonj\'*xtnara-.-.‘a! of Disposal Permit without
ABSING any reasons forthwith,

Stocking of the extracted material is strictly prohibited.

Mechanical screening of the extracted mater ial is strictly prohibited

The Department shall not be responsibie for any third party Claim. :
The validity of the permit shall be up 10 expiry of due date of co'nsump!ien of
the matenal, whichever is earlier - €4

No: DMO/Kup/DP/23/ 23 be ~6F VSR o
Dated: 19/10/2023 " Geclogy % iiring Deptt

Kupwara

Copy to the:

O Depuly Commissioner Kupwara for favour of infarmation please.

O Joint Director (K) Gealogy & Mining Deptt Srinagar forinformation ple :35e.

O Ex. Engincer R&B Division Handwara for favour of information and vith the
remarks that all dues except cost of material har bean coliectad from the
permit holder .

O Executive Engineer I&FC Division Handwara for favour of mformauon and :
necessary action please ;

0 Tehsildar Handwara for favour of information piease. :

O Station House Officer Handwara for favour of mformat\on pieasa.
O Area Incharge Handwara for information and necessary action.
o JK Construction company for information and compliance:

.0 Office file

_____ I
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Government ol Jomma S Kashmie (101
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(l\ 6% )‘) Manicr Mineral Ofilee Greotogy & Miolng e iuem Fujimary,
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g 2T

Corrlgencdum

R reference o disposal penit Not 110 dited 19-10-2023 1ssued from this offve (g
g of matcral (LS for execution of Bangus Road Phase 2% and In view of the
rosentment fram public the concerned contractor is herehy directed to move ta GOBE Gra
Siter for ittng of the leftover quantity.

S/d-

District Mineral Officer

Geology & Mining Deptt
Kupwara

: No: DMO/Kup/DP/23/2319-26 Dated: 28-10-2023

2. Copy to: )

. O Deputy Commissioner Kupwara for favour of information please. 3

R O Joint Director (K) Geology & Mining Deptt Srinagar for information please. i
O Ex. Engincer R&B Division Handwara for favour of information and with the remarks that a&‘-, 5

e dues except cost of material has been collected from the permit holder

Exccutive Engineer 1&FC Division Handwara for favour of information and necessary acnon

(@]

p.easL

Tehsildar Handwara for favour of information please. ,
Station House Officer Handwara for favour of information please.
Area Incharge Handwara for information and necessary action. -
JK Construction Company for information and compliance.

PR B

T

O0CO0oO0
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in cash/l? cheque on accoE neof. 4/, A -

=+ Note: 1.7 This receipt is non-transferabe,
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" éj L/ &9 AR Gaslagy o Mining Dane
o R /kh\( Roer 700 *
=

Reccim N
(108083_2 Place......... W

Dateq - 2&““"'2023’ :

ler's

Z 4PN

Accountant Des; ghation

¢f application for refund wij] e em‘_r‘(
A 'n,pW”the receipt and i g umm% g

¢ N S, 6“ Sy
:15 1cy of execution of salisfactory | Yery

%2 S-Fl‘iﬂcdqon Security p
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pISPOSAL PERMIT
" Permit No: 153 ey
- Dated: 28-11-2023 Valld Uptg,.y6.12-2023

2nd KM 10th-17th

Subject: Construction of Bangus road phast

Reference: Ministry of Environment Forest and Climate Change (MOEFC(;} Hetification f’ o
5.0 1224 () DL, 28t March 2020. S

Order

Whereas Executive Engineer pwD (R&B) has communicated for prayiding of GSB r:gr
execution of bangus road phase 2nd KM 10th-17th vide his office fetter No: 7215~ 18 dalec:
12-10-2023. o A
Whereas Executive Engineer Rgg Handwara has communicated for extencion of permit '/fd}‘
his office letter No: §198-g9 dated: 20-10-2023 e R

Whereas Executive Engineer 1&FC Handwara has communicated the feasi_bility of the sitﬁ _'
for lifting of the material from Nallah Talrl at Dobighat vide his office fetter No: 3022-23
ated: 19-10-2023 : ) :

Whereas the Area Incharge Handwara has physically inspected the applied arez and il
certified the availability of material to be removed by the applica‘nt;.; ; S

Whereas MOEFCC has issued a notification vide 5.0 1224(E) da;éﬁ 28th March 2020,vihere oL
under in Appendix (1X), Dredging and de-silting of dams, reservoirs, weirs, barrages, rivers”
and canals for the purpose of their maintenance, Upkeep and disaster management have 3

been exempted from requirement of Environmental C!eara‘nces. t

e work and time bound desiltation of the nallak,
under Rule 56(2) (i) of the J&K Minor Mineral Conc'ess_i'on',f{Stbifa'ge,.,Transportation, of
minerals and prevention of illegal mining rules 2016, Disposal Permit is hereby granted in
favour of Executive Engineer R&B Handwara through Jk Construction Company for reroval
of 4992 Mts N/Mukh in consideration of payment of Rs, 1,65,485.00 (Rupees One Lac Sixty -
Five Theusand Four Hundred and Eighty Five only) on account of advance Royalty and 7CS
applicable vide G.R No:1080812 dated:28-11- 2023 BTSRRI e T R S

Keeping in view the nature of tf

Subject to fallowing terms and conditions:

(¥ Scanned with OKEN Scanner
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il allow the Dot Al e Ve offiags A
Bk aned MEasire g 1, iy Lepitt- ™
it M

. The Permit Mok
Geolony & Mini..
s\agv% zn?lltl:lm“h‘] D, o et !

« The Q\U‘il‘(;li\\?\\n g “nli\;.;\;)ll.\llcnll

o The Fermit vy {Wll,,n of el msterial e T Dot 500 49000 14 v, 0, 60 P14

1 di‘;[‘ f-_'.hu” ii“‘l"' hV ”“. ‘,“le(;l & il Miln", & Mil-.l'( e ’({I , ] ’”w(.r
| als (gt ™

and Reautatic
Wultion . . B 31
2010. YAQ pay 7 g ol st Vhare under besiddes o gy pte

rats o9

e Sutrender thig
t‘0l1s\g;\:{\[(},?{h l‘"«'l‘n'\l_\ in anfginal 10 (i departent AL g g 1t

o The process Within & woeeke! time.
Ho\_dcr 5h1\l lL\“~ Cxlraction sholl b costrice 12 7:)01;;‘1!1, . o OF 1ir anfy, The i
Transpo D strictly qoverned b il Ol H! ”—*?‘: i Hinerol O st
“: SPC ttation of Mino l‘“"* ‘—'nd P CV‘:“”()“ af |”’3(Jll' Mimf}g f.’ru]t:.;’. ?Olft {mh_;,g {;
comphance/ any lapse/m&jl|lm-llie.¢. found durlng inapection shigll be drwthﬁd ()

cancellation/Withdrawal of Disposd! permit without asslgnii ;m;/ "','a,-);{,ﬂ ot

e Stocking of the extracted ,,m{m-;.-xl i strictly prohibitad, :

« Mechanical screening 0% {he oxtracted material 15 trictly protibited The [Jvitﬁ"-mmem

shall not be responsiblee for any i party Claim- &
« The validity of the permit shall be UP o explry of duc date or concumption of the

material, whichever is earlict

i}

No: DMO/Kup/DP/23/ 270 2 0() W;y/l,[f.v{/j T
Dated: 28/11/2023 " . lsultt' (e Dt ' T P
District Minergh Offices - s

[ Geology & Minlng Depth =~
('} Kupwara

Copy to the:

ara for favour of information please.

2. Joint Director (K) Geology & Mining Deptt Srinagar for information please.

3. Ex. Engineer R&B Division Handwara for favour of information and with the remarks
that all dues except cost of material has heen collected from the permit holder :

4. Executive Engineer [&FC Division Handwara for favour of nformation and necessary
action please. | e ,

5. Tehsildar Handwara for favour of information please. Lresily o

£ station House OffIcEr Handwara for favour of information please.

7. Area Incharge Handwara for information and necessary action...

8. JK Construction company for information and compliance.
g, Office file St

1. Deputy Commissioner KUpw

(3: scanned with OKEN Scanner
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sovernment of JammiiSE Pushmir \

Q[M—‘—’f the Addl. Deputy Commissioner Handwara.

CERTIFICATE
¢ e
-""’\{i'\“%ﬁw‘f [(R&B) Division Handwara____—
%{ {he Project Construction of Handwara Bungus
I , — road(Phaselst.)
~on of the project mentioning, District, Block Rajwar
F L-o‘;q'\\ and NES Block Tehsil: Handwara and Zachaldara
b - District: Kupwara.
Yrorest Division and Range Foest Division Langate
e of Range: Rajwar ]
Es\hﬂi‘md area of forest land required for use 20.00 Hectares  ——————""
Eﬁéf Jescription of the project covering salient The road is being constructed Bungus

features and total area involved valley which is a world class touri:st
destination. The valley is inaccessible at
present. There is a huge thrust fr(?m t.hc
Govt. to explore new tourist destination.
As such the Govt. is planning to
construct the said road at an earliest.

Commissioner to the effect that.
No suitable Revenue or Private land is available \ 7 e s

for the project indented.
Equivalent state land(with details mentioned) \
=

shall be provided for compensatory afforestation
in lieu of the forest land allowed for use

No: /()\!)C”‘ 6‘5’3} 10 (3‘____ Coll /g?
Datedi- v g, 6 5. 20/ (Addl. Deptly Commiossner
v i Handwara.

MRS 7 - y
e YAVEE I EX

—

(¥ Scanned with OKEN Scanner



]

it Government of Yndia

o Road Transporl and |4
(- Zone) !

¥
ighiwvaya

Parivalian Bhavan,
§, Sansad Muarg,

T, No. RW/NIT-12037/34/20030 & NI L(CRI) © New Delhi— 110001,
To v Datad: }.—:).—’.-.03.20 17 = |
* The Scerctary, — . ‘ o
Government of Janmu & Kashmir
P‘ubllc Worles Department (PWD), i ]
Srinagar, Jammu & Kashmir : [ 3
Subject: Sanctior ol Central Road Fund (CRI) Projeets (72 Nos) in the State of Jammu e v

& Kashmir for the year 2016-17-Administrative Approval-reg.

Si (Joh Nos. ron CRI-J&IC-2016-17-151 upto CRYT-J&IL-2016-17-22%)

ir, ‘ . = e 3

I am directed o vefer to State PWD Memo No. PW(R&B)/Plan/720/2016 dated
01.12.2016, dt. 17.01.2017 , daled 02.02.2017 and dated 07.03,2017 forwarding therein the
priovity list of works under CRF for Jaminu & Knshmir for sanction under CRF during
current financial year and to convey the Administrative Approval of the President [or wn
amount of Rs. 1019.23 crove (Rupees one thousund nineteen crore and twenty three lakh
only) for 72 works as per statenment enclused as Annexure with this sanction letter along-
with their job Nos. subject Lo satisfying the criteria required as per CRE Rules 20 14, .

1.1 This sanction is subject to the submission of certlficnte which is to Lie submitted
by the State Govt mentioving that their demand wnder CRY Release will be subject to
liniited acerunls as pev CRI® Rules and all the works will start in the year 2017-18.

!;

2. The_above sanction js based on the applicable schedule rates to mect the construction
of work debitable to the allocation of the Government of Jammu & Kashmiv under the
Central Road Fund (State Rouads) Rules, 2014 published vide Gazette Notification No. GSR
531 (E) dated 24" July, 2014 and circulated vide this Ministry's letter No. NH-1101 1/2£2000~-

P&M (PL) dated 26" August, 2014. .

" 3. State Government shall ensure that individual project is tcchnﬁically approved,
financially sanctioned within a period of four months lrom the date of administrative
approval of the work failing which the work shall be deemed to have been de-sanctioned
unless revised administrative approval of the Government of India is obtained.

4. No excess cosl beyond 10% of the amount administratively approved for the proposal
shall be permissible and the excess, if any, shall be arranged by the State from their own
resources. No revised estimate will be considered in this scheme, - :

5. The State Government shall adopt c-tendering system on mandatory bLasis (o
execution of the abave work failing which the expenditure incurred on the work will not be

reimbursed by the Ministry. .
) A
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: P 19 omla alisl] 1iF ‘.'F:"-"'"ﬁ'{u)' ; ‘
6. The display boards on development nclml'.gg(;‘f' e i s i dawd 50 ] |
guidenncs Psued vide Ministry™s lotter Mo, RW/ ]_.

¥
2003 !
3 i itionsi- |
| ' i ' loving conditio o
T This approval is accorded subjeet Lo the fol !

| ; . t of
z . or being financed ou
I d State approved for [ly available
. ot mu iture on all works in the i pleets ount actually
2 %‘ tml'rlli‘:\ldml?\ll:g ?inicllcl)caltion) does not at any time exceed thig i :
- 1 Central. Roe | . '
ok Athiereiny - ; s, 2014
T : ! tc Roads) Lules, 2
72 -Thc' stipulations made i {he Central R?"d F‘;”-djfﬁ:fﬂ 2014 shall be st"“-‘,‘y;
; ti’lxl)lisllcd vide Notifieation No. GSR 531(E) d{:“’" 2 P s :: :

. Hellowed.

| : details at such
B ST R o tional Highways, the detaiis
SO0 3 NI the project roud merges with any National Iig re entrusting the work.

3 His Ministry/NHAT befo s '._
- Junction/location'shall be got approved from this Ministi y/NI .

. ) ‘ ;
| isi ingencies @ 3%, Cost o
74 The estimate Tor the above work includes proyisions ll”rg/r ccé:t'ttlll;ﬁy Com(l%l o el
- d;?.visi'ng and operation of a Quality Assurance System @ | u,l3 O sl Kosd
--work/charged establishment @ 0.5 % ns laid down in Sub-Rule
‘Fund-(State Roads) Rules, 2014.

: i ted i uture correspondences

© 8.~ .The job number assigned to this work nmy-l?e quoted in all future corres _
relating to the worlk. t o

9. Government of Jammu & Kashmir shall furnish the complc;tmn w}tlﬁcqlc c?uly vett(‘ad :

by Audit - as soon as the works are completed and positively within a period of three monlt 1‘5_ :

from the date of completion of the works as per Ccu;('rul‘Rc]md Fuud (State Roads) Rules,

2014 published vide Notification No. GSR 531 (E) dated 24" July, 2014,

jovernment -of  Kashmir shall furnish the progress report, expenditure report and
- utilization certificate as specified in clause (b) of sub-rule (1) of Rule 8 of Central Road
- Fund (State Roads) Rules, 2014. o

I The standard design and specification of the iworks to be proposed shall follow the
.relevaiit guidelines, codes, Indian Roads Cong

: . ress specifications as directed by the Central’
Government and the period of completion of p

‘ rojects shall be as per Sub-R T i
-the Central Road Fund (State Roads) Rules, 2014. ‘ ! Hetiofituleg Qf

~ o120 The expenditure g debitable under the Hc'll .
2 Th _ ad 3601 (Plan)-Grantg-in. A >
_ Gc_wcrm-nunt (Major Head); 02-Grants for State Play Schemes (311)5 ML;'LS-I{—‘I Ald‘ o StaEe

‘G'“.“t‘s from C“"_l'l‘ﬂ] Road Fund (Minar Head) 01-Grants lor State Roads: 160 ) 02.105-
Creation of Capital Agsets und ' Roqd o 01:00.35-Grants for

‘ er Demand -Ministv
Tor the year 2016-2017. " NoJ4-Ministy of Roa Transport & Highways

Yours fait) {ully,
; o

Bugl.: Ay above ( -‘\llncxurc)' Undey Sccrctn,-y (Shiv ant I may)

to the Govermucnt of Tndia

i Gt
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B\ - . o
Government of UT Jammu and Kashmlir

fo bfﬁcc of the Executive Engincer (R & B) pivision Handwara

32-86

iti » Commissioner i I 02 N

: c;\ddmona\DepuL} —
. Date:- 5B —~-6>-02

](“p\\'llrﬂ

0A No. 163/2024 titled Rasikh Rasool Bhat V/s Government UT of
J&K & Ors before the National Green Iribunal.
 office letter No. DCK/LS/ALO/ 301-08 dated 25-03-2024.

gubjects

Reference: You
Sir,
The parawise reply of the suitare as under. '
para 01, That after all necessary Ermiromment clearance the Handwara Bangu.s road being
prestigious projects stands approved by Central Ministry of Road Transport and Highway und;:r
F.NRW/NH 12037/344/2003/]&K/ NIl-1 (CRF) and F.No. RW/HN 12037/34/2003/]&K/NHS; '/
sone -1l (CRF) and is being executed by two Stages i.e stage 1% and stage 2fjd the p:has.e 1st is
completed and the 2nd phase is under progress although the road lengh of 40.50km is fully (
ch 10km is in fair-weather condition and 04km macadamized G-11 10km and

completed out of whi
y lah Muck/Quarry Muck is allowed duly tested

GSB- 15km. For the said work River bed material Nal . ad’
by National Institute of Technology Srinagar and it is used / allowed only after permission from

Distict Mincral Officer Geology and Mining Department under permit no's which are as permit No.
153 dated 28-11-2023, permit no. 180 dated 08-01-2024, permit No. 175 dated 01-01-2024 and
notification No. $.01224(E) dated 28-03-2020 Ministry of Environment Forest and climate Change
(MOEFCC) regarding forest Jand it is approved and processed through approved letter from
Principal Chief Conservator of Forest vide his office leter No. [CCF/FCA /2132/1870-72 dated 18-
10-2017. (Copy enclosed). The Bangus road is also connecting various villages to Rajwar also such
Nagranar, Yamlar, Bowan, Watsar, Wadder Bala etc. the deparment has recently replied to his
grievence’s bearing grievernce [d No. 999001197863 and 999004582753. The Applicant has also
filed an RTI for which the department replied to submit Rs 15000/- in words fifteen thousands
rupees only as Xerox charges for full project details. It is pertinent to mention here that the
app}xcant is habitual of making such grievances and RTI's and is sabotaging the most prestigious
project (Bangus Road Project) and defames the name of the R&B Division Handwara.

>ara 0 ) : .

B e e b
Kashmir Srinagar before the next date of hearing. ; RS DEpAFEmens Central

{.\ Yours faithfully
\

' N S
L. 94
S
'xecutiw{%?gineer
R&B Division Handwaf'a

Copy to the:-

01. Chief Engine m
o 1efEngm(.er' PW (R&B) Department Kashmir for informati
03. Seputy Commissioner Kupwara for information o
.Superintending Engi .
p ending Engineer PWD (R&B) Circle Kupwara for info i
| rmation.

|
|
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Country

State’

Status
Educaﬁonal Status

plienc Number
Mobile Number
Email-1D
Request Details :-
Citizenship

9

(Description of Information sought (upto 5
Description of Information Sought '

ntal clearance Report/details of Handwara-Bangus Touri;t‘-

f J&K funded by CRF, in casc contractor or Public works (R&B)

d for Environmental Clearance thn provide the copy of rules/ :
by which work was started on the said Road Projcét with (Int

Please provide the Environme
corridor Road 0
Authority had not applie
¥ guidelines / order'/ norms
Emvironmiental clearance.
Congerned CP10
Supporting document (only pdf

sofial petails of RTI Applicant:-
¢

252

ANNEXURE VI (V1) ® pago190f20

Online RTI Request Form Details

chistr:\tinn pumber  MOENF/R/E/24/00002

Ministry of Environment. Forest and Climate Change

Rasikh Rasool Bha
Male : |
Ahgam Rajwar . Handwara, Kupwara . ) ‘
India ‘
jammu And Kashmir ’ 3
Rural
Literate
Above Graduate
+91-9103097097
+91-9103097097

' rasikhrasool[al]gmail[dot]com

&

Indian

ls‘ﬂie Requester Below Poverty Line No ‘
- : . I

00 characters)

Amardeep Raju
upto | MB)Supporting document not prm}idcd

(CE Scanned with OKEN Scanner
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AN
NEXURE VIlI rage m;m .
o o0* ‘20
> gl 704
\{
rﬁx;k:\.\' S ': RT
’ . yersion 2.0
! _ An Initiative of Department of personnel g Training Gov vernment of India
| . Home Submit Request W\few View Status View HlStODi@ Login Usel Manual
ContactUs FAQ. Online RTI Status Form
Enter Registration Number ’\]OF\F/R/h/24/00002 v |
Name Rasikh Rasool | Bhat .
Received pate 01/01/2024
| : Ministry of Environment: Forest
Pubie Authority and Climate Change .- li
Status EQUEST pOSED OF
Date of action 31/01/2024
Reply * .- There is no information available on record of the
Mmlstry Onl national Highways and Staie Highways come
‘under the ambit of EIA Notlflcat| 006.
' Amardeep Raju (lA-lnfra—l)
CP[O'Details Phonc: 011 0819188
1d[dot]ra;n{at]mc[dqﬂin
. Tanmay Kumar (infra
First Appeliate agthority D&l Phone: 011-20819176
tanmay ldotlkumar—r]{atlgovldot}'m

No dal Ofﬁcer Details -
011—2469530 .
usldot]rtl-meﬂatlmc[dot]in

FAQ | Policy

Home | National portal of India. IMI
| ﬂ N7

%@@

A
g ) v.' ﬂvk. W
b
R

JauuedS NIMO Y3m pauueds Q
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Type of Grievance

Grievancet 1D

Applicant Name

User Type

Email Id

Address Linei

Address Line2
poB

&' Region

pincode

Have you earlier !

Grievance D

254

ANNEXURE V
Page No 16020
A BAD ,
JAMMU AND KASHMIR ol
aarated s elanTe v Peow arg tas e o s K¢, / -7‘;
el
OF kS
i
'r
7 |
1;%7-'1"5333«, : E
U 5;:%:3:1:;34’!:‘..“15‘-1:3‘35‘:-1“»% ,'
Other Complaints I
999004582753 Grievance Date 22/12/2023
Rasikh Rasool Bhat Gender Male
\ i
Gitizen Mobile / Complaint Ho. 9103097097
' i
rasikhrasool@gmail.com ‘
s o
Ahgan. Handwara
Kupwara
0'7106/1989
Kashmir Valley Division ~ Distict Kupw/ara
g3221
! ; mzﬁ@ﬁwmr,:m@y,mg-zz
e R i

’:”’«9""‘-" e}
e R

odged the grievanct to the above Dep :

Date af Gnevanct

Grievance Mobile No

A
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THE GAZETTE OF INDIA : EXTRAORDINARY [PARr I—Ssc. 3(ii)]

. MINISTRY OF ENVIRONMENT AND FORESTS
' NOTIFICATION
New Delhi, the 14th September, 2006
drafl notification under Sub-rule (3) of Rule 5 of the Environmen

d prohibitions on new projects or adivities, or on the expansion or m

dicated in the Schedule to the potification, being
been accorded in accordance with the objectives
2006 and the procedure specified in the
onment Impact Assessment Authoritly
¢ Government or the Union Territory
ion) Act, 1986 for the purposc of

t (Protection) Rules, 1986 for
odernization of existing

§.0. 1533(E).—Whereas, 2
impasing cetlain restrictions an
projscis o activities based on their potential environmental impacts as in
undertaken {n any part of India', unless prior environmental clearance has
of National tinvimnmmem Policy as approved by the Union Cabinet on 18th May,
potification by the Central Government or the State or Union Territory Level Envir
{SEIAA), taibe constituted by the Centra! Government in consultation with the Stat

Adir$nistration concerned under Sub-seciion (3) of Section 3 of the Environment (Protect

bis potificalion, was published in the Gazetie of India, Extraordinary, Part II, Section 3, Sub-scction (ii) vide number
d suggestions from all persons likely to be affected

$.0.:1324(H), dated the 15th September, 20035 inviting objections an /
{herdby witl{in a period of sixty days from the datc on which copies of Gazetle containing the said notification were made

availhblc to the public;

. . th
And whereas, copics of the said notification were made avatlable to the public on 15
September, 2005:
ons received in response to the above

suggesti
ral Government;

And whereas, all objections and
considered by the Ceit

mentioned draft notification have been duly
" ‘Now, therefore, in exercise of the powers sub-section (1) ar'ld clause (v)of
sub-section (2) of section 3 of the Environment (Protcction) Act, 1986, rcad'wnh clause._ (d)
of sub-rule (3) of rule § of the Environment (Protection) Rules, 1926 and ir supersession of
~xcept in respect of things

the natification number S.0. 60 (E) dated the 27" January, 1994, d
before such supersession, the Central Government hereby directs

done or omitted to be done i
that op and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedple to this notification entailing capacity addition with change in process and or
techndlogy shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this

notifigation.

conferrcd by

"tucludes the territorial walers
Environmental Clearance (EC):- The following projects or

ronmental clearance from the concerned regulatory authority, : ‘
: be as the Central Government in the Ministry of ~ |
Environment and Forests for matters fatling under Category ‘A’ in the Schedule and at State i
level the State Environment Impact Assessment Authority (SEIAA) for matters fallin unde !
Category ‘B in the said Schedule, before any construction work, or preparation of Ianc;g b th;

project management except for securing the land, is started on the project or activity: ’

2. Reguirements of prior
activities shall require prior envi
which: shall hereinafter referred to

()  All new projects or activities listed in the Schedule to this notification;

:(l?i)s nmf{;ﬁf::p::on _a:d mc.)qcmization o_f existing projects or activities listed in the Schedule to
e pr;éc? wit a:i_dl_u‘on of capacity beyond the limits specified for the concerned sector,

s or activities which cross the imits gi i :
e st he threshold limits given in the Schedule, after

(¥ Scanned with OKEN Scanner
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N & TSI : TR

3)

@

> 5 million TPA of

| capacity

handling
(excluding
fishing harbours)

cargo

< 5 million TPA, of cargo
handling capacity and/or

ports/ harbours 210,000
TPA of fish handling

capacity

Highwayg

3 New National High

i) New State High ways;

51
_____’___——-—'-'—"'
(8 .
General Condition shall

apply

-
General- Condition shall

‘ways; and and apply
i)  Expansion of| ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM, than. 30 km involving
involving _ additional additional right of way
vight of way greater| greater . then  20m
‘| than  20m  involving| involving Tand
land acquisition and | acquisition.
passing through’ -more
than one State.
WE) Aerial ropeways | - Al projects TGeneral  Condition _ shall
: apply
7(h) : [ Common ——— : : .
| Effluent All projects - {General~Condition shall
Treatment Plants apply
(CETPs)
(i) Common 5,
Municipal Solid All projects General  Condition  shall
Waste ety .
Management )
Facility
(CMSWMF)
|
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2 THE GAZEITE OF INDIA : EXTRAORDINARY [Paxr 1—Sec. ()
— T ¢
1 @ | K] L @) il (5)
8 | . Boilding /Construction projects/Arca Development projects and Tmﬁ;ilps
‘ 8(a) | Building anfi] >20000 sq.mtrs and #(built up area for covered
:l Cm?structmn <1,50,000 sq.mtrs. of construction; in the case of| |
‘ I projects built-up area# facilities open to the sky, it {

will be the activity area )

Covering an area > 50 ha

1
hl(b) Townships  and
and or built up area

Area Development

Al projects under Item
8(b) shall be appraised as
Category Bl

r(_)jEts. >1,50,000 sq .mtrs ++
Note:-

‘Gencral Condition (GC):

Any project or activity specified in Category ‘B’
whole or in part within 10 km from the boundary of: (i) Protected
Life (Protection) Act, 1972, (ii) Critically Polluted areas as notifi
Control Board from time to time, (iii) Notified Eco-sensitive areas,
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic
h as Items 4(d),

not necessarily homogencous,
individual industries including proposed industrial

Parks / Leather Complex with homogeneous type of industries suc
or those Industrial estates with pre —defined set of activities (
obtains priorenvironmental clearance,
housing within such
clearance, so long as the Terms and Conditions for
with (Such estates/complexes  must
tesponsibility of ensuring adherence to the Terms and Conditio
clearance, who may be held responsible for violation of the same

will be treated as Category A, if located in
Areas notified under the Wild
ed by the Central Pollution-
(iv) inter-State boundaries

estates /complexes will not be required to take prior en
the industrial estate/complex are complied
have a clearly identified management with the legal
ns of prior environmental
throughout the life of the

Zones/Biotech
4(f), 5(e), 5(0)-

vironmental

1013/56/2004-IA-I(D]

R. CHANDRAMOHAN, 1. Secy.

‘complex/festate).
[No. J-1
APPENDIX J
(See paragraph — 6)
FORM 1
) Basic Information

Name of the Project:
Location / site alternatives under consideration:
Size of the Project: *

Expected cost of the project:

e ey

-
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GOVERNMENT OF JAMMU AND KASHMIR (UT)

OFFICE OF THE EXECUTIVE ENGINEER R&B DIVISION HANDWARA

The Chief Engineer No:4312-4316
PWD (R&B) North Circle Dated: 16.11.2024
Baramulla

Sub: 0.A No 163/2024 title Basll Basanl Bhat v/s UT of Jammu and Kashmir and others.

letter No JKPCC/SC/OA/163-2024/24/345

Ref: &K pollution Control Committee office
dated 12.11.2024
Sir,

Apropos to the aforementioned subject and references, in this connection may please find the

point wise reply are as under:

SpNo Polilts Reply Remarks
1. Total quantity of Sand and | Total Quantity of Sandzrequired as per the Technical sanction
aggregate utilized in the said | DPR =2800.58 cum ‘ enclosed as
project Total Quantity of Sand consumed till this | Annexure ‘A’
date = 2271.50 cum
Total quantity of Aggregate required as per
the DPR =5127.20 cum
Total quantity of Aggregate consumed till
this date = 4742.83
2. Source of sand and;ggregate Source of Sand = Mawar Lang;te &
material utilized in the | Baramulla
project Source of aggregate = Wyuan Parpare,
Harwao.& Jangroarg
3, Total area effected due to | The Total area effected = 1.5 hectare | Total Ieng;h of
cutting of hill slopes and (approx.) by way of cutting slopes and extra | Protection works
extra earth cutting In the | earth cutting In the construction of road. | i.e. R/walls,
construction of road by PWD | Mare over the department PWD has taken | B/walls, Edge
(R&B) during execution of | all the precautionary measures like slope | walls and Drains =
road work stabilization, depth of cutting and .| 2800 RM

(¥ Scanned with OKEN Scanner
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prolechmks on the vulnerable spots
and protection warks, Dralnages Breast

walls

/ . N ”
Quantum of Material in the | The total quantity of Granular Sub base Superintending

form of muck/clay and stone | required for 40.5 KM is 65559.38 cum The | engineer letter No

etc, extracted from the | material extracted from the cutting of | SEBK/HD/10549

cutting of hill slopes and | slopes and extra earth cutting In curves is Dated 12.01.2023

extra earth cutting made | used as Granular Sub base material In the appended as

sub grade layer of the road from KM 17" | Annexure ‘B’

during the execution of the
road work to KM 40.50. The total Quantity of G5B
used in construction of road from KM 17
to 40.5 KM is 41220 cum out of 6559.38
cum till this date. The stones extracted
{rom the cutting of hard rock has also béen
used in making of Random Rubble
Masonry works. The guantity of stones
used In making of RRM (protection works)

|5 1406.79 cum

5. Approximate ~quantum of | The total River bed Material required as Permit Copies
river bed material (RBM) | per the DPR is 65559.38 cum out of which | enclosed as
extracted from river Talri 7792 MTS or 3383.5 cum is consumed and | Annexure =

Nallah and its surroundings which is extracted from river Talri Nallah
areas especially excavation at and its surroundings vide permissions
the site of the Nallah and | issued by District Minera! Officer permit No
quantum of the material | 175 dated 01.01.2024, permit NO 116
actually wused in the | dated 15.10.2023 & Permit NO 153 dated

construction of road by PWD 28.11.2023

- YSuyrs faithfully

\aY

DY

- ‘ ecutive E’Bgl eer
R&B Dlvision Handwara

RN

Copyto
1) Member secretary JKSPCC for information.
)] Superintending Engineer PWD R&B Circle Kupwara for Information
!ﬂ) Lav:v officer PWD R&B North Kashmir for information and follow up
iv)  Assistant Executive Engineer R&B sub-Division Handwara for information and follow up

(¥ Scanned with OKEN Scanner
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. GOVERNMENT OF JAMMU AND KASHMIR

QFFICE OF THE CHIEF ENGINEER, PW (R&B) DEPARTMENT KASHMIR

3Ub‘ QC\'T

1.
2.

3.

I TR
E

A

v oY o

Reference:

. The technir.al'santtlon‘ [s site | component specific authenticated, verifled 8attached to this

14.
e SA0C 7.

Copy to the: : N
1) Principal Secretary to Govt. PW(R&B) Deptt. J&K Civil Secretariat, Srinagar for favour of informatlon

please. , -
2) superintending Engineer PW(R&Bz Circle Baramullo-Kupwara for information.
2\ cverntive Fnaineer (R&B) Divislo

Accord of Revised Technlcal Sanction for Construction of Handwara Bangus Road

Phase-1" " (Length 40.50 Kms) Under CRF.

1, Superintending Engineer, PWD (R&B) Circle Baramulla-Kupwara's letter No: 31493-

94 dated:-16.12.2021,
2. Sanctioned by Govt. of India,

job No, CRF-JK-2016-17-217 dated:24.03.2017

3. This office T.S order No: CE (R&B) K-572 of 2020-21 dated: 23.03.'2021 issued under

endorsement No: CE/RBK/HD/34158-60 dated: 23.03.2021

Ministry of road Transport & Highway (zone - 1 vide F.
NO.:-RW/NH-12037/34/2003/J&K/NH-I (CRF) dated: 27.03.2017 figuring at S.No: 67 under

e —y YT e re——
~

TX A e T TR &
S e ‘;"‘Qn‘?‘;g",h'l"‘xf"‘:;l’:, A N
. yre ' |

.
AN S
’ - 7
WA e
A

v .-}' 4
. - .
et BN

Order No:- CE(R&B) K5/ |04 of 202122 dt. )3~ 1-203%

As recommended by the Superintending Engineer, PWD (R&B) Circle Baramulla-Kupwara, vide
above clted reference, Revised Technical sanction is hereby accorded as a fait-accompli for the
work namely " Construction of Handwara Bangus Road Phase-™ (Length 40.50 Kms) " for an

- %
amount of Rs. 1598.56 Lacs (Rupees Fifteen Crore Ninety elght Lacs fifty six thousand only) subject
to following conditions that:- '

The work has been executed after observing all codal formalitles | procedures.
The cost of work does not exceed revised cost of Rs. 1598.56 Lacs. ‘

The work has been executed strictly as per provisions an
sanctioned estimate. . ‘

The work has been completed within stipulated time.

Quality control has been maintalned in accordance with standards [ Specifications set under
MORTH/ IRC/ CPWD .

The charges on this accountare debitable to M.H-CRF. .

The expenditure Incurred on the proposal Is not in contradiction to the GFR

There is no time overrun or cost overrun involved in.the scheme

That the prbposal Is in conjunction with sound engineering practice , procedures, contract
‘management practices & the proposal Is not in contradiction to geometrical , technical and
financial specifications and Instructions Issued In this behalf from time to tlme.

. That the proposal Is not based on suppressions/ mis-repl"esentatlon of facts, crcumstances

and reasons [ justification In which case this technical sanction shall cease to effect.

. Theproposal does not violate purpose-fullness and objectivity of sanctioned work.
. Technical sanction s subject to accord of expenditure sanctlon/ release of funds and no work

or and liabllity shall be created unless expenditure sanction has beenaccordedtodoso. - _,
order and may not be construed to hold good foramy change Insite [ alignment/ 5

The work has been executed by Agency mandated and technlcally / equipp
under rules to execute such quantum | type of work.

Er. Rafiq

d specifications of technically .

‘ Ahmad R flq)
2.01.20 Do . Chlef Engineey - -

(R&B) Deptt. Kas

(Hila) Khan)

or Injormation & necessary actlon
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"
REVISED ABSTRACT FOR CONSTRUCT{ON COMPONENT
for - )
Construction of Handwara-Bangus Road
i Iheni & fww'k . i Allotted Amount In
. y RateinRs. | Lacs
Earthwork = = )
Cuiting of Trees ~ Y
Girth above 1800 mm to 2700 mm No 156.00 Z000] . #8808
Stump removal - ' No 3671 50.00Y _ 0.48;.~7
Excavation in soil In hilly areas by mechanical B
manns o o
All kindsof soils - Cam 359366 09.00 2577|355V
Crellnary rock com | 23938 175.00]  4x=93141-89
Mard rock (requiring blasting). ~ cum 95831 * 240.00 219:99 *'J,/D}‘ffn“
Fllling available earth A ~ | _cum ( 83500|v> ¥ 80.00] £6-80] ‘Gz‘l:&’
Drainage o ; o
Construction of 1 X 10 M span Bridge«” v No 1| 13535400  135.35 &7
Construction of 1 X6 M span Culvert s No 2§ 30064860 60.13 Lt
. iConslruction of 1 X5 M span Culvert No 1| 2135969 21.36
“iv). [Construction of 1 X 3 M span Culvert No _ 8 1926344 154.110\
Construction of 1 X 2 M span Box Culvért. ...« }"~ No _ .10} 2062478 106.25
Construction of Causeway - No T a4} #sEM00[  3garpe
= - : T ¥, 1 SBosT DoLLe |
Providing/ Laying fo RCC spun pipes ) L T :
=1, 600 mm dia pipe culvert ¥, - > 1 No-v"] 43| 148192 63.724
b). 900/1000 min dia pipe cuvert v . | No v 22 180592 , 39.73}-
Censtruction of Cement Concrete Drain*” Rm 1375 31967 4395
Protection Works_ v/ — e v
Gonstruction of IYWall v Al e IC — 15168]  161.88{r . -
Constructicn of B /Wall vz R — 785|v"  10103| 7931t
Estimate for Road Furniture 2 = 7780
- i : Total 1598@;-3)'/
: ' )¢l t598eSf lacs
- . ettt 4 159856 (e
"”’5“”“\ :fﬁgmm &p Desinadl ~
R&DB Sub Diyisisn Handyvara. m&@ A% TRy v )
~ba. D : .

QKQ& L -
erintenting =& W(R&B) Kjsmir ©

. r : Wl , .
REB Circlg iR ccle BlaJKuP: k)..%“,/,-—- S ' {

&B)Cl
: ng(fi.ﬂ.)ﬁafam”"a i

|
Ji
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T Fotiimoal monns (Hydraulic
“‘K‘“ \(fichen of cuwm:; raina s 2088] CuM 180 377640 1317 237004] -140638.3:38
(A BIEAAUING 1.0 ke In vidih or 10 sqm B v
i iTRRE of sidos and ramming of g L —
‘ \HHN! Including getling out excavaled
§; 53 ( &Pl woll a8 dicected within a lead of
% teeis § 0lin).w por drawings and Lechnical
e -
LT morm g including hand packin
) m EAlsgo of mnluﬂa\s??o - sou‘:ce o Qs,“e 5 473 ! CUM 6(1) 283800 3:10 185943 -97886.676
%gg‘iﬂg?ﬂmlnu\!y, :
i j thpositlon coment conerele specifie : ’
+ASF4E i conl of contering and shuuering LAl ’ R fff . o e
Bt bavel 1:4:0) mix (1: cement 4: course sand v
VAR Im?.)mmm nominat stze (crushar) incl. all ‘
s ydisdtatale o source lo elte of by mannually / ’ |~

3680| 19688404 AU5E5845.67

X0 Biyiig camont concrele In retaining walls, 5555 CUM 5350| 30254250
\eaHia {noy Ilckness) Including altached

133 PRUERI , pipors, obutments, plllars, posts, strutts,
iz, Blilg 0 lacos, courses, parapets, coping, be
Enzdty 1nche, plnin windows sills, sunken floors

. a Bowt fve lavol. excluding the costof

g_ tmanm and firishing.(1:3:6) mix 1: cement 3:
(g3i A gratlad slone egg. 40mm nominal size)
js#13d an oerriago of materials from source tosite o
[} g/ Mochmically _

¥l Rlitoring including strutting, propping etc.
il 0l torm for: Incl. alt camlage of materials from

fj;?mu{_l;ymnnnuallyl Mechnically ) ) -l
11276] SQM 290 3270040 -~ 7704 2234049 -1035991.128

i pinzes
v v z
Sam 150 TIBIBOO| ShATY 81E977, -A66823.2

4

TadCorment vond piaster I (1:4) mix (1 comen 7892
# Yl ) Inc}, oll carriage of materials from source to
3ﬂ[gwun\1y {Mechnically
21aylng damp proof course 50mm thick with 7183] SQM 280
goinlo 1:2:4 mix (1: cement 2: course sand 4: v )
i omm nominal size crusher Incl. all
1561 friiadsle (com SourcA 1o site of by mannually /| )

%"gfﬁﬁ% TARKING AND OTHER

ANCES

i‘lTno o7 RCC (1:2:4) mix KM siones Including 20] NO

kil Tuundolion concrete and relnforcment complele

; “lachnics! specifications of MORTH clause 804 end
5 llf('ﬂﬂlapo of malerials from source to sile of by

3?1 240 . B34 233384 -97856.122

6500 188500 41 266500 78000

gy Mocnically____ )
“icktioy feing of Retro raleciod cautionary mandatory
] Hikmplve sign poards 2s Per IRC 67 made of high

&l {jreding sheeling vide clause 801.3 fixed over )
\peting 1.5 mm Lhick supported on mild steel
{1t post 76x75mm firmly {ixed to ground by meams
4fpetly designed {oundation wilh M-15 grade concrete \
#4ibebun below ground level as per drawings and
R 7 ‘
Rl 4( Tmoye (ceutionery lan) 17| NO 8000| . 136000 28] 192000 56000
17| NO 8000, 136000 24 192000 55630

ARl diculer (Mandatory) Roclangular
12 NO 7500 00000 17 127500 37500
13 } Y ‘

s 1240 Tlaclongulor

TR OR A A AR sy
A ey

AR BRI :
o] :-,_v.lhk‘—.?-;@}';'}h'\'a'ﬁi.‘m r'*’,j-} !

w3
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ey A
¥R BN coment con : A06408|  -2888892.78
1 <5) &1 vantering an rei0 epacitod 1920] cum 5330] 10272000 1384|7406

d shutly s
SNA YN Al (1 e -1 e

L 1 toment 3: cou
3 11 aninal alxa {crushen) |m-f:“! and . 1$9%

3 Buron 1o aita of by mannuapy ) L

'Hio 1 Wpocified grads of relnforced

Ny the costof cenlefing shuttaring

§ mAnl (8 work upta plinth fevel.) (1:
£y i! PER 1.8, couree wang 3 graded stor\: N |
=513 78 0. Il eorrlage of materals from e

REGiF by muivinalty ¢ Mechnleally \/

5 - 482600
492 cumy 7300] 3591600 230] 3132000

s

X .‘*‘“N i1 posilon specified grade of reinforced Silesass

- 281781

eI 2300l 20666200 2106] 17

: Q:)NHM Buchkling the cost of centerdng shullering o -
3 ATt 1Rintoetemnnt (ol work tplo plnth fevel ) (1: * .

1.course sand 2:graded slone 20mm

BHi carrlage of materals from source 1o A
Sty / Mechaically by

ks ) #l MHilinnng inciuding strutting, propping eie. -
. 2B bl fo for: Incl. ail cantage of materdats from
i €8 6] by monnuaty / Mechnically B - s
@iy, Fonling, bases of colums elc. for mass 10472 sqm 180] 1884060 11566 2081952 1

L3V rtin} BUIpanded flcors and walls / abultments of - g} e )
HT S 2 y
B Pt EnanT fof RCC work inch. tirakahiening culling 175350 kg Go| 32700150 297335 20516084/ -1 2283066.05
£4, 144tk n pusilion and binging all complete (Mild "

281 mtesthim \ensTe slecl bars Indl. all canriage of ALY
49 ot nource Lo site of by mannually / Mechnically /

o

ﬁi@ﬁﬁ?& boulders round abour 150mm hand 6684 CUM 600}  413040G 3716| 2229360 -1201040
% 'at34 katiind walls  Incl. a¥! camiage of materials from U

iy o . ;
w by o (4 by caanaually / Mechnically . -
nig%manl sand plasler in (1:4) mix (1 cement 4320F Cum 150 724500 1228 185625 -538675
i.md } Indl. ud camiage of malerials from source 10
“Fsg mannually / Mechnlcally _ ] - _
f‘?{‘i"ﬂ;{nq In posilion _elartomeric bearing 3s per 6 No 10000 60000 3 {/
8nJ specifications ind.. all carlage of materials ‘

o a'ly I Mechnically
#/E08 1o site ol by maanu

T fiing UlaslometAce sinp lypa DAPANCION " 26| RM 2300 50800 - #3800 :

"'

. " -
' and lechnlcal specifications ind. 8

Hﬁ,:'f:\gtfmals from source 10 silé of by mannually /

HE _ - : Z 21500 1 523800 10230

g‘%‘mi foang and painting mid steel railing , . 43 Rm 2720 ! - e E

nrlfhoug ? nanne! posls induding rmlgemdms mﬁ:{omm‘ ‘
drawing an

throe r::ﬁ;;p‘:f malerials from source (0

niannualy J Mechtlea®y——— oo rires 725 SaM Z80] 205800 §13] 113250 22550

e e " Fin hed with 2 floafling of neat | @
et exciuding tho cost of |

of aoterals from 5OUICS _ . H

m thick with

g 0! DY MBI eher aggregato: "

28 Siz - fian inciudim

ﬁﬁ;ﬁ‘glﬂﬂ "RCC spa p";;; o 'ﬁ:‘?m cament —
row

8 5"191?!. 2: coursa 8and ) excluding ™

ni £ 1s {rom sourca

enically " 1276| _RM 1450 1850200 S o I |
= e = 1278 R, 2300 2034590 0 0 «2934370

e T 276] D 3500f. - 4466000| . 387 1354500 IR S
— RM) 5600 0 98 1448400 4+00]

4

i
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o -
e X
B
kgt
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SR e e RO e R D G R e
- AP TS St M ] P St Excess(+ve)
Rate in Rs Amount In

ARATIVE ST. GUSs ROAD
| TEMENT FOR CONSTRUCTION OF HANDWARA BANG> o

T:"‘f,’"‘,’!'" Wy LTI L]
e A OCHEDULE OEWORK ITEM(S)
1ol u A §

T Bain id o
(Piaty: S A m3 e
| ﬁy@r@"

".ér"} v?ﬂﬁ

LRI Workl ltom(s)a eyt | N
{

savings (-ve}

__._—-—-—‘——"
]

AN
I

! :l‘l‘fllh in exoavalion by mechnica! means (Hydreun‘c
A i \:}n )“DVIr stoas (exceeding 30cm in dopth 1.5 mirin
. #1 10 3gm on plan) Including dispassl of
t wath Isnd upto 50m and lift upto 1.50 mir
‘ 3?}{:!«! ‘ to bo lovelied and neatly dressod
] noils = i
Al ) P 82057| cum 89.00
7073800 23957.70

aly tack —
"ﬁ:’ﬁ\' p G136| o 175.00
- 110%, (requiring blasting). = el 7a000|  5660600| 25810.80] 22999352
wt for fuling of avilable ea _—
Ing cam fh goticom excavalion 76560 cum S500]G124800| {_63500.00]) 6680000 555200

1 carages loads s loading unloading incuding R -
iy , watering , rofling 1o achiev required density

N 35577185 268463542
4192598 3118798
47108552

9113643 359365.60

g Iross , Including cutting of trucks , branches and 203 No 50.00 10150 166.00 800 2350

Wil ab sluraos , roois JIncluding stacking of serviceable
it with all feads lilts loading unloading to dumping
10 ho chewn by Englneer-ln-charge - end earth fiting in
Ipj\rasslons / pit (Girth sbove 1800mm to
ol

wval of stumps of cut down treas , filling of pit wilh S

jilablo rarth , ramuning dmsslng' elc cun?ple!g(all girihs) 0 e 200 X o S 48358

o il

PO OL S b S\ E L, ull 50

P :

e DITAINAGE YWORKS
cum =
180, 1824660 6447 1160505 £G4%55

&
N [t bxcavation hy Mechnical means (Hydrautic 10137
vator) In fatyelztion trendins of culveris , abulmer:! —T" —

\Bilions , drains pipes an? cables ola (nal excaeding 1.5

§n w'dih or 10 sqm on plan) including dressing of sld2s
amuaieg of bolloms, Bt upta 1.5 mir Including geling
 nxeaveied soil and disposal of surplus sall as direcled
1 A lend of 50 mir.( all Kinds of soils).as per drawings
lechnlcal specificicns induding divertng of naliah and
jarkng of trenches as per MORTH specifications .

-~

g7 Laying slose soling including handpacking - |, 680 cumn 600 213000 =
2% 1o ind. all cariago of malarials (rom seurco to sile of —_— 9 4397625 23625
; [Pl

1y Mannually/ [Acchnically.

!'I,I,:g and laying In pesitlon cement concete specified 500 CUM 3500 17£0000] -

1 of centering and shutlering. All 627 S P
- .tm

s:rhyding the COS
'f‘;:lo phnth Jevel( 1:4:0 ntx (1: cemant 4: courzo sand

od clone agg.4omnl nominal glze tcrusties) otd. all

;n of inaterals from soures h Elle of by mannually/ )

n.call
ng znd faylng ccment woncrcla In retalning walls, 1’(2 o 5D n ‘ 6
1, wralis valis (30Y thickness) including allached - . , ‘" T _—
{org . columns , pipers, abutmonts, plllars, posts, sirulls, . 808 =
erosscs, sUing of (aces, Courses, parapels. coplng, bo A
1.5, ondlior biotks, pioiit windovrs sllls, sunken floors
3 olc. uplo foor five {evel. excluding 1he cost of .
\lcring. shuttering arxl finizhing .Wlx 1: cement 2:

: raded stone 240 20nui nominal slze) '

sher Ind. ab carrage of malcdals from source to site of )
' L

hy JAannually! pMochnically
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) Guvernment of Jammu & Kashmir (UTJM
DISIBES AR Ofe Gentogs Minin Dcp:uc'::::‘c“ ~In oltup@ﬂmﬂ“-mm

L]
"',..--ll
"‘..'ldl
YL
.......... nl""""‘""“"""U'"lluuuuuuuunuaunnuu.n.u.u-u.uo.-ouunul‘

DISPOSAL PERMIT

permit Not 175 ,
Dated: 01-01-2024 valid Upto:-06-01-2024

Subject: Construction of Bangus road phase 2nd KM 10th-17th

W Reference: Ministry of Environment Forest and Climate Change (MOEFCC) Notification Wies
\' 5.0 1224 (E) Dt. 28th March 2020.

' Order

\Whereas Executive Engineer PWD (R&B) has communicated for providing of GSB for
execution of bangus road phase 2nd KM 10th-17th vide his office letter No: 7215 18 dated:
12-10-2023.
Whereas Executive Engineer R&B Handwara has communicated for extension of permit
vide his office letter No: 8198-99 dated: 20-10-2023 '

Whereas Executive Engineer I&FC Handwara has communicatéd the feasibility of the site
for lifing of the material from Nallah Talri at Chalpora near playground vide his office letter
No: 4103-06 dated: 30-12-2023

Whereas the Area Incharge Handwara has physically inspected-the applied area and
certified the availability of material to be removed by the applicant.

Whereas MOEFCC has Issued a notification vide S.0 1224(E) dated 28th March 2020,where
under In Appendix (IX), Dredging and de-silting of dams, reservalrs, weirs, barrages, rivers
and canals for the purpose of their maintenance, upkeep and disaster management have
been exempted from requirement of Environmental Clearances.

Keeplng in view the nature of the work and time bound desiltation of the nallah,
undér Rule 56(2) (i) of the-J&K Minor Mineral Concession, Storage, Transportation of
mminerats and prevention of ilegal mining rules 2016, Disposal Permit s hereby grepted In
favour of Executive Engineer R&B Handwara through Jk Construction Company for
removal of 800 Mts N/Mukh from Nallah Talri at chalpora near playground, in consideration
of payment of Rs. 26,520.00 (Rupees Twenty Six Thousand Five Hundred and Twenty only)

b - onaccount of advance Royalty and TGS applicable vide G.R N0:1082062 dated:01-01- 2024
Subject to following terms and conditions:

« The Permit Holder will take all precautlons for the protection' of the environment
and control of pollutions while removal of mineral at the site.
» The permit holder shall utllize One JCB for extraction of the river bed material,

e g
ey Ig‘;\/wf’d‘ﬂf v
' gt g’
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/y The material SO removed from the site Is not supplled to any other agency of firm

:f except the allotted projects and not to be used for commercial purpose:
. The Permit Holder will 2llow the Executive Staff and the officers of the peptt. of

Geology & Mining Deptt. to Inspect, Check and measure the Minor Minerals at all

stages Including its transportation,

« The extraction/lifting of bed material be time bound i.e. 09:00 AM to 05:00 PM

« The Permit Holder chall abide by the provisions of Mines & Minerals (Development
and Regulation) Act 1957 and rules made there under besides J&K mining rules

2016. ) )
. ‘Surrender this permit in original to this department after dispatching fast

S consignment within @ weeks' time. )
. « The process of extraction shall be restricted to @ depth of 01 Mtr only. The permit
y Holder shal be strictly governed by Rule 60 of &K Minor Mineral Coricession;
Transportation of Minerals and prevention of INlegal Mining Rules 2016 tallure of
compliance/ 2ny \apse/irregularities found during inspection shall be deemed to "
cancellation/Withdrawal of Disposal Permit without assigning any reasons forthwith.
« Stocking of the exiracted material is strictly pm!aihlt%
« Mechanical screening of the extracted material IS strictly prohibéted The Department
shall not be responsible for any third party Claim.
o The validity of the permit shall be up to expiry of
materlal, whichever 1s earlier

due date or consumption of the

Mot DMO/Kup/DP/23/ 2289-94

Dated: 01/01/2024 orizes- "y
\z(/glst?cti%f\;gﬁ‘ ;?iﬂ 3
eology: ining el

Kupwara

Copy to the: -

« Deputy Commissioner Kupwara for favour of Information please. :

i « Jolnt Director (K) Geology & Mining Deptt Srinagar for information please.
7 Ex. Engineer R&B Division Handwara for fevour of information and with the remarks
that all dues except cost of materlat has been collected from the permit holder.
« Executive Engineer I&FC Division Handwara for favour of information and necessary )

action please.
. Tehsildar Handwara for favour of Information please.
. Station House Officer Handwara far favaur of information please.

Area Incharge Handwara for Information and necessary action.

K Construction Company for Information and compliance.

« Officefile

||||||||
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